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IN THE HON'BLE COURT OF JUDICATURE SITTING .

4 . - LUCKNOW, -

g | o
;r::.? Lol son of Sri Lakhai, Resident of Village
Pachparwa, Post Furdban, Distt. Raert, e Fioeman 1)

Aos loni Skl
.P L.l. .

Vs, -
1. Union of India,through General Manager, N,E,
Rajilway, Gorakhpur,

2. Divisional Railway Manager, N,E, Railway,
: Lucknow.Division, Lycknow,

3. Sr, Divisional Mechanical Engineer, N,E,
Railway, Lucknow Division, -lucknow,

Opp. Parties.

To,

the Hon;"ble Caief Justice and his cempanion Judges

of the aforgsaid court;

The huable petition of the above naped applicant
nost respectfully shoeth ag under . '

1) That the petitioner was appointed gs fitter Khalasi
by the opposite No, 3 on 21/1/65 and after due
pronotion was working as Fire.Man.II in the year

1978 When he net with the ~:i.J.?J.-«:E‘ate of the order of

disnissal from his service under Ryle 12) of the

- ~

Contta, . ,2/-

-
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' Dieiplirs & Lppoel Bale 1964568 ( bore ami

after_called as D ‘ -;,s-‘,), on 12/42/78 by ¢ho
opposite party FosR who wa=s then designafied
ag Divisional Euperintenﬁ;enb?”% The sxid order.
tionsr is amnoxed as Armexuvo Boro 4 of this
petitios:é

2) That the petitioner vas o permanent on his
post and a-t the time of his dismissal his Paye
seplo s Rsi 200-250 and was posted as Firce
lan-II in Mailant szaedh |

3) Toet no charges, on vhich tho penalty vas
irposedy were disclosed ror the petitioner vas
give;n”_@ddx'ess of the materials to which any such
charges vore based and the evidence in the support —
thero=of, nor hefas given opportunmity to defend

himselfF

la-) Ihat tho petitioner acted in a disci.plimd
raaner and has performed his duties comseiously
a=nd devotedly ard never any occassion aros-e for
his superiors to have any commert sbout his dutics
vork and behaviour?o

5) That the petition.er never participated in any
Genzral Strike and has neﬁzer,bgen,argested or
detained and on the contrary, thore are so rany
railvay workers aond their leaders who participated
in the_ General Strike and wore amrcested and detainzqg,
have been taken back in their respective jobsh
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6) That there has been no FolﬁoRao or report or
complaénad by eny rember of the staﬁ‘ for any
illegal fz«.e'l:.,i against the petitioner*a'

7) Fhat befo:ce the impugned order containad in
Annemm I‘!o (‘9), tho petitiomer was never suss
pended, charge-sheet or no show-ecamnse in any caseg
bas been issued against him‘o

8) That there were no chargos aga.inst petitioner
and if there were any, these are not in the within
the knowledge of the petitioner nor he was given
any opportunitﬂ to meet any such chargeH

.9) T‘nat the petitioner preforred = roview to the
. oppogite party NO'o 1.0on 2%1{”«;79 end then also appeal

to opposite party No‘o 2.& 3 through proper chamel
ord remindors dated 2k480, 7{5112@‘80 & 71381 vinich
vas ultimately dismissed on 29L6i81/4657:84 by thse
General I@mger, MoE’o Rallway vhich the petitioner
received on 7,98&81 The photocopy of the said
order dated 29&6%8‘!/16 7v08‘d| is being filed herewith
as Amnexure Foh2 of this petitions Tho letter of
vhich vas conveyed to the pastitionsr was signed
by sore officer for Divisionmal Railway Mger
(Persomel), Iucknow

10) .That there were no circunstance before @hri

B Ml Bhasker, Divisional Superintendenty; Iucknow
(Divisioml Railuay Engineer) to invite special
proeed_ure__ for the removal of the petitioner from

the service@g |

Cont*di'o s bk/e
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11) That General Manager; N:Bi! Rallwey has considered
the case of the petitioner illegay, arbitrary ard
dismissed his appeal without applyinz hishi wind's
Furtuer, ro opportunity was given to the petitioner
by tho General Manager for his personal hearinge

#2) That the impugned order hags been passcd mechan-
jcally on cyclostyle paper ohly after filling the
blarks in the name of the petitionerfy

13)¥ That tho similar I‘ﬁom Mol 1452/764 Juggal Dev

and others Vs Union of Iniia and othersy k’gf‘Pfe Nol:
ﬁh’j’-t-/?éj Keshav Prasad and another® Vsh Union of India
and others, WP NoF 3438/76; Ram Shanker Vsf Union

of India ami others, WiFs o' 218/77y DiCe Tewari and
others Vsly Union of® India and othersy HaPh Nob 1155/78,
Shiv Narain el ard others Vsl Union of Imdia and oth=crs
on the similar facts, have ;nfmicj&qed'by thj.sl Hoy;fblte
Courti;: The certified copy of{WiFs Mol 1158/78 is being
filed zs Amexure=3 of this petitiont |

%) That petitioner is entitled to enjoy the facilities
of Railway Quarter, free passess, BiT:0's, and other
facilities like educational facilities, medicsl facilities
£or his family which he was enjoyings

15) That the petitioner has no other alternatice or
speedy for efficacious remedy but to invoke the jurisdice
tion of this Hon'ble High Court on the following amongst
other GROUND § 3o -

i) becaltse the impugned orders contained in

Annexure 4 & 2 are bad in law and without
Juridisctiony

Cont fdfie s 5/=




i1)

213)

iv)

vi)

viii)

ix)

Vb

s § s
becanss the orders regarding satisfaction
are machnical and the cuthority has not
applied his mind to the facts and these
circtzmstanc\?s are liable to be struct dowr

becanse tho principle of natural fustice has
been voilated in as mich as that no right of
par sonal hearing has been granted to the
petitioner even on the quantum of sontancel

because the impugned orders are vitiated by
illegal, arbitraryg.‘l malafidoy bised, vindics
#tlve rentality and bad exercises of jurfddic=~
tionk

because the impugred orders are vague indefie
nitey falce and wbhout any basis.

bacause there was no no circumstance warrant-
ing the exerciso of pover under Bule 14(2) &f
the said rulesh'

becanse dismissal of appeal is unspesking
and has on passed without applying the mind.

because the impugned orders are ultravires,
illegal, void, invelid, contrazsy to the pros
visions of Article 311(ii) of the Constitution
of India and Rules 9 to {13 of the said mles.

bacause the impugned orders in fact and in
effect purports to take oy the constitutie
onal rights and the constitutionsl safe guard
of the petitioneri

Cont?dm. WYL
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that this

IUCKNOW :
Dated :

AR
t 63 B

‘becanse the opposite parties have srbitrarly

picked ard chooses tha petitioner for victi-
misation and have thereby arbitrorly, mslafide
irrationaly amd unjustly discreminated ag#éinst
him and donled him the equality of opportunity
in'matters relating to employmsnt under the
stagek ’

WHEREFCRE, it 4s most respectfully prayed
Hon®ble Court may be pleazsed to 3=

-~

To issue writ order or directiwe in the
nature of Certiorari quashing the impugned
orders contained in Annexure 1 & 2

To pass such arder and further writ or direc-
tives as this Honfble Court may deem fit and
proper in the ciramstances of the casek

To award costs throughout to the petitioner).

o COUNSEL FOR THE PETTT IONER.
Septic ) 4 1981 o A - ‘
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Writ Petition Ne, 1981,
Brij Lol son of Sri Lakhai oo seoPetitioner,
and othew ) -
_ -

Union of India and Othows eeesesOpp.Parties.

I‘IO. IID/ES/ASSﬂuJ_t D’-ted. 12.12.780
To, :

None = Sri Brij Lal

Father's -

Neme . - Iekhai

Degignation -~ Fireman.II Fomerly Mailani Shed
Departaent - Mechanical -

I,No, X - Date of appointment 21=1=1965.,
Station - Mailani - Scale of Pay ks 200-250

I, the undersigndd being the authority epOoW=-
wered to disniss or remove you frem service ds discipli-
nary authority, am fully satisfied that for the reason
which have been recorded in wrlting, At is net Teasond.
bly practioable to hold on enquiry in the Danner provided

under the ru.les and exercise of Power vested in me as
- b““\

Dlsclplinary suthority under Rule 14(ii) of the Dis i seipline

and Appeal Rules < 1968 réad with provn.so(@) to Article
311(2) of Indion Constitution md considering the eircup.

-~ -

stances of your case I have decided to dlsmss you frop
service from the post of Fh.ra:zan-.II in the Scale of

-~

Cont 'q,....

-~
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Rs, 200-250 with effect frca 12, 12.78 (Forencon) Pf’\)\

2. Under Rule 18 of the Reilwzy Servm’c s (D&A) Im.es, 1968 an

appeal against these order lies to Chief -of “Suptt, N,E,Reilway,

Goralhpur provided 3- :

(1) the appeal is summitted through proper Gronnel withiin 45

- - days frea the dote of you receive orders é- amd

(ii) the appeal does not contain improper or disrespectfull
language,

Please acknowledge receipt this letter.

Signature - LM, Bhasker
! Divisional Supt,
‘ §,B.R,, Iucknow
Designation of the Q\.sc:x.pllnary Authori

W | B
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) N THBE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
-A - .  LUCKNOW BENCH, LUCKNOW,

P

WRIT PETITION No, 1155 of 1978

S1e0 Nargin Lol & others eseefetitioners,
Versus )
Union of India & others «+0pp. Parties,

WRIT PETTTION UNDER ARTICLE 2260F THE CONSTITUTTON OF INDIA,
<:7 LUCKNOW DATED: 26-10-1978

Hon'ble U.C.Srivastavmy J,

Hon'hle X N, Goyal J,

(ng

{ The petltioners are rallway servants who have
been dismissed without being afforded an opportunity

of showing couse against their proposed dismissal,

The orders purport to have been nade undep Rule 14(ii)
of the Discipline and Appeal Rules,'1968, read with
proviso{h) of Article 311 (2) af the Tnaian Constitution,

‘:7 . The only ground on which it has been held by

| | the Senior Divisional Mechanical Ehgimeer that it was -
% ; not practicable to hold an enquiry is that the wiunesse«
¢ vwho would be produced against the petitioners were under
feor and denger to their persons and as such they would

not be in a position to depose freely, It is well
-\ settled that this is not a ground which can be validly
" treated thak ivkx tx mEt m bo be ground on which wmtherity

,vcan arrive at a conclusion that it is not reasonably practi-
Do 73;«’ éable to hold an inquiry, Iearned counsel for the opposite
| 4 ‘parties does not contest this legal position,

he writ petition is accordingly allowed and the

orders Annexures 1,2 and 3 to the writ petition axd hereby"‘
Queshed, There will be no order as to costs, —

Sd/"‘ Uoco Srivastava. @&P =4 ﬂ)
Sd/- K N,Ggyal, B _
26-10-1978
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In vHE HOW'oLE HIun COURL OF JUDICATURE, SIWVITNG AT LuCKnOv
writ Pobivion no. k

of

vorsus
yoion (r India, and ouirors v Opp.Parcios
Ao riDAVIY
1, Brij Lal agod about o6 years son Sri Lakhal rosidout

villago Pachpoerwa, Post ruddian, disgtrict Kheri,

a0 horeby solomnly affizm and stavo oa oatvh as under;-

1, That tho doponont is the povitioner of the
aboveonoitod potition asg such is fully conversant with

e Tuuus doposed herein under;-

2. vhat the contonts of para 1 to 135 of tho writ .
potition are true o tho own knowlodge of tho doponont.

-

nothing mavorial has becn concealod by

S0 help him “od.
/——'
25014
Lucknow; { Doponnny

A
Date:?| 44

varificadtion

1 tho abovonamed deponent do horeby vaify
vhat tow contonts of pura L G0 o of the This petivion

anre truo o0 his own Knowladge, aad nothing material

nas boouir concsaled by him. So0.help him wod.
Signod and varified on this,x day of Sop. a2

{ boponent)

Dacuds o8 o S G@;’ coimp ol Log ’3'/’“‘“ ﬁ//ég;;%z

golemnly affirm before me on thig

1981 in the Gourt Compound.

day of Scop.l98l
at |\ a.m./pesme by Sri 5rij Lal who has been idontified
by Sx1 I.p.31InGHsAdvocato High Court ,Lucknov,

I have satisfiod mysolf by oxamining thev
doponont that ho undeorstands the contentg of the
aff&davitxg@ich has boon rcad ovor and oxplained by mec.
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AR IN THE HON'BLE @IGHE COURT OF JUDICATURE SITTIMG AT
SO A LUCKNOW.

Writ Petition No.UQ 53 of 1981,

e F M

9 €T
1 Brijlal son of Lakhai,
=T 13_ Besident of Village-
23/4/ Packparwa, Post-Furdhan, -
Distt, Kheri, Ex-fireman II,
Mailani-Shed, Mailani, Kheri, sssrses Petitioner,
' ’\/\/ : Versus
<;fyz : 1. Union of India through General
- Manager, N.E.Railway, Gorakhmir.
2+ Divisional Railway Manager, N.E,
A Railwey, Lucknow Division, Lucknows
~ 3¢ Senlor Divisional Mechanical
Engineer, N.Es Railway, Lucknow .
. Division: Lucknow. ’ «+scess.OppeParties
APPLICATION FOR INTERIM RAELIEF
<4
I, the ahove named petitioner applicant begs
to state as under -~
& That for the facts and reasons stated in the
accompanying affidavit it is most respectfully prayed
that this Hon'ble Court may kindly ve pleased to direct
{/' the opposite parties to pay the salary of the petitioner
43) during pendancy of the writ petition or anyother relief .

which this Hon'ble Court may think proper.

(I.B.Singh) -

, Advocate
Iucknow: Counsel for the applicant.
Dated : fip¥i. 26,1981




.“@Q\ §/7/_
. L TN THE HON'BLE HIGH COURT OF JUDICATURE SITTING AT
| ’ . LUCKNOW, |
: Writ Petition No. Wq5 3 of1981.

\‘ -1{.982' . -Q‘»e-\ .

f §§] ﬂi

HABAD =& 5.

Bri§ La X7 | ——— Petitioner.
yv
a4 Versus

Union of India & others w=-v--- Opp.Partiese.

AFFIDAVIT

N

I, Brij lal, aged about 36 years son of Shri
lakhai, Resident of village - Pachparwa, Post - Furdhan
Distt. Kheri, do hereby solmnly affirmed and state on

oath as urder :-

< T That the deponent is the petitioner of the petition
ark. is fully conversant with the facts deposes herein

under -

2e That the deponent became victim of illegal dismi-
ssal from his service on 12.12.1976 by the orders of opp-
osite Party No.2. |

3e That the deponent is not getting his salary a-nd
is not employed anywhere and has got no source of'income
as such the whole family of the deponent is on the vergg

of starvation.

Lo | That the deponent was dismissed under Rule 1h(
of Disciple and Appeal Rules 1964-68 which has been f{

llenged in several writ petitions and the writ petit]

have been gllowed,

T < e coe  oloi
5 <ot Phe opp failies o= O
oust Bl ‘Qﬁf.?obdzfrﬂ' real '44'5 NS
Loco Colote: Moo Flhows canbael
Ur ebs nNes yu

-
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6. That in writ petition No. 4882 of 1981, challenged

on the similar ground, tkis Hon'ble Court has been pleased
to direct the opposite parties to pay the salary of the

&
- petitioner of that petition.
‘ ‘N That the petitioner has not paid the salary, he
will suffer irrecoverable loss. .
, 5\ &/\( /)
. Cﬁﬁ
I~

Luchnow. Petitioner.

Dated p;»y. 26 ,1981.

- e e e e ama s eem s e mwe e wmew

I, the above named petitioner, do hereby verify
Vo “‘ . that the contents of paras 1 to" 'oi' this affidavit are
| true to my personal knowledge.

No part of it is false and nothing material
has been concealed, so help me god. cx‘?:/ﬁ\ AL

Petitioner.

Iucknows s
Dated & fph.2€ ,1982

I~identif‘y the petitioner who has signed before

me. :
: /&57 G
) : (I B.Sin Mb‘

Advocate
Solemnly affirmed before me on % S; :

at ?.?.....A M./%f by Sri J/
the depone ét who is identified
. \

Sri .
Adcocate, High Court, sitting at Iucknow.

I have satisfied myself by examining the getitioner
that he understands the contents of this affidavit
which have been read over and explained by me.

)

(V. N. SIF@IJ

\
u(
A

(ath Commwﬁ@ﬁ@f;
High Court Allababad,
Luckagw Dench.
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IN THE HON'BLE HIGH COURT OF JUDICATURE SITTING AT
LUCKNOW. , |
Writ Petition No. W453  of 481,

Brij Ial son of Lakhai,

Resident of Village-

Pachparwa, Post-Furdhan,

Distt. Kheri, Ex-fireéman II,

Mailani-Shed, I-iailani, Kheriq sesanse Petitionel"

Versus

1e Union of India through Genepal
Manager, N.E.Railway, Gorakhpur

2. Divisional Railway Manager, N.E.
Railway, Iucknow Division, Iucknow.

3« Senior Divisional Mechanical
Engineer, N.E. Railway, Iucknow
i DiViSiO_n, IUCKHOWQ tececsee .Opp oPartieS

APPLICATION FOR INTERIM RELIEFR

I, the above named petitioner applicant begs

to state as under :=

That for the facts and reasons stated in the
accompanying affidavit it is most respectfully prayed
that this Hon'ble Court may kindly be pleased to direct
the opposite.parties to pay the salary of the petitioner
during pendancy of the writ petition or anyother relief
which this Hon'ble Court may think p-roper.

Yol

(I.B«Siffh)
Advocate
Iucknow: ‘ Counsel for the applicant.

Duted : MpeR€,198
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i SHP FONYDELS LIGH COURT OF SUDICATURE SIITING AT
LUCILIoH

L4

Urat Potition U453 of {81,

. Drd§ La 3 o owamew  Potdtionor,
| | Vorcaa | |
‘Unfon of InAln O ORhoPD  omwees . CopeTartdos.
‘ AZZADATLS
¥ ' %, D#§ I, oged tbout 36 yoars com of fard

Iakhod, Rooidont of vdlloge = Bhghparwn, Fost - Pardbon
Biattio fhors, do horely mlmly ofEivrod tmﬂ otato on

oath og usdop e

- 4t 0¢ Sho dcgonant 4s tho potitioror of tho potition
ont ip fully converaaxzt with ﬁm £aeto dopocon horodn
n2lor fe

g ab the doponent booars vidtin of :u.logal i
gsai fron hio gorvice on 12598:9978 ty tho opdors of opp=
osite Inrty [Hb2o S |

P
o>’

3¢ Fhat ¢ho dcponant 1s mot gobting hiﬂ elary ooud
4o nob oplcyod anyuhore swt Dns gob mo c::uzaa of inecro
apg such tho whwlo ferily of tho doponons ig om $ho vorge
of gtorvation.

by “het tho doporenmt tag Aicrisscd undor Bylo 1%(2)
of Pisciplo and Appoal Dulop 19508 which Dns beonr alne
1opied 4n covoral writ petibions amd tho writ potitions
bovo Boon alloucdb

Zhoir Lest

5, 7AQJL 71—‘2 OP P%—ZS aze © X
= eusi Plo L 5 %MZW

Fo” ;(ii
no. (9GS~ F Lees ,anv- KA—Q-Q—')‘/
olleBled o Jl.s m
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6= Shat n writ petition [, %882 of 1981, challonged
on the oirdler Msy this &n.“blo»;_ Court Mag toon ploaged

% airost the oppondto parties o pay tho calery of tho
potitions of that petmiom |

P gt tho potitiomr bas not 1)&2@ thc 8&1&3’9 ive!
vill cuffer iyrocovorablo 10985

I clknows - mmm,
Dated ¢ l@#fboaégwﬂi‘ -
V“E..B,.I.J?.I.ﬁ.ﬂﬁa&“.ﬂa
‘g ' I, the above named potitioner, do heroly verify
Ghot tho comtents of poras 1 $0 6 of this Offidavet oro.
\ o o Iy porgenal kmovledge. o
s part of 1t 1s falso and mthim m%arm
haz:s boon conecaled, o help ro gole

Potitionor,

Zachnous
Datod B ﬁ;aeraa(; 1981,

. Zidentify 1o potitlonor o has sigied bogoro
'\{ e -

fbioamy affisocd befom e on ouue*

80 o soossolloMo /PoMe Ty Srd
tho dloz:ooxzan% vho 1is idontificd by

’ 2dcoeato, Idgh eeur% gitting at Iacknow,

Z bnve patiofiod nysels oxemdning tho Cotdtiomyr
that ho unﬁerstangi tho gntenta of this offidavit
vhich haove beon read ovor and oxplained by .

(1.3,
~ mf.ﬁz,%i



S - é/

57|

IN THE HON'BLE HIGH COURT OF JUDICATURE, SITTING AT
LUCKNOW . '

Misc. Application No. 7 7of 1983.
In Re '

Writ Petition No. 4953 of 1981«

#55 ]-

Brij Lal, son of Kagkhai, Resident of

Village Pachparwa, Post-Furdha, Pistt.

Kheiri, Ex=fireman~II, Mailani-shed,

Mailani, Kheirio.

‘o009 840 e Petitioner.
Versus
1e Unidp of Indis, through General

Manager, N.B. Rallway, Gorakhpure.

20 Divisionagl Railway Manhager, Ne.E.
- Rallway, Lucknow Division, Lucknowe.

3e Senior Divisiongl Mechanical Engineer,
- NoB+ Rgllway, Lucknow Division, Lucknowe

Opp «Partiese

[ R AN B NN N ¥

SECOND APPLICATION FOR INTERIM RELIEF
The above named petitioner- ‘applicant most
humbly begs to state as under ;-

1e That for the facts and reasons disclosed

in the accompanying affidavit, it is most respect fully
Prayed that this Hon'ble Court may kindly be pleased
to stay the operagtion of order dated 124121988 ang
dated 7.8.1981, passed by the Opposite parties No. 3 &

2 respectively, contained in Annexure No. 1 & 2 to the

Writ Petition. In zlternative the opposite parties may
be directed to pay the salary of the petitioner during
the pendency of the Writ Petition, or anyother relief

which this Hon'ble Court may think proper, msy be grane

ted in favour of the petitioner. . (
/235 g ol

Lucknoy ‘ ,

Dated = : March » 1983 Counsef. Fofe B )Aéﬂfica_m
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IN THE HON'BLE HIGH GOURT OF JUDICATURE, SITTING

| © AT LUCKNOW.

Misce éppl'. No. of 19830
In Re
Writ Petition No. 4953 of 1981,

RN TR FAT)
[

e

Brij Lal coees0 Geocvee Petitioner
Versus

Union of Imdia | |
& others Soveeon oeveso Opp.Par‘ties.

AF F I DAYV IT
In Brij Lal, aged about 37 years, son
of 8hri Lakhal, Resident of Village - Pachparwa,
Post Furdhagn, District Kheiri, do hereby solemny
affirmed and state on oath as under ;-

Te That the deponent is the petitioner of
the petition and isfully conversant with the facts

deposes hereln under s=

2o That the deponent becgre victinm of illegal
J———.

dissmisgl from his service on 1291201978 by the
orders of opposite party No. 2.

3o That the deponent is not getting his salary
! :\Q‘;,Ql\/ o v

and is not employed anyebirex/ and hed got no source of

income as such the vhole fgmily of the deponent is on

the verge of stgrvation.

‘0000,200009

o
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s 2 :
4, That the deponont was dismissed under

Rule 14(2) of Disciplne and Appeal Rules  Rules
1964=68 which has been chgllenged in several Writ
petitions amxkhs and the Writ Petitions have been

all0wed.

5 That the petitioner is in possession

over the guarter No. 195-F, in the Loco Colony,
~—

Mailani, District Bheilyi which is allotted to the

petitioner, the opposite parties are trying their

lebel best to oust the petitioner from the seid

colony.

6o 8  That in Writ Petition No. 4882 of 1981,

challenged on the similar ground, this Hon'ble .
Court has been Pleased to direct the opposite par-

ties to pay the sglary of the petitioner of that

petition.

70 That similar Writ Petitions, filed by
the Rallway Servants in Supreme Court, kywexhmen

against the similar orders, the petitioners have

been allowed to draw their salary which were lastly

0.'..0.306.0‘



APPLICATION FOR INSPECTIC 5

R
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. -

To, .
The Deputy Registerar, '

High Court of Judicature at Allahabad,
Lucknow Bench, Luckpnow.

Please allow inspection of the paper passed below. The application is urgent/
ordinary, The applicant is nota party to the case. '

Full Descrip thtl:;r case | Full part:cula.rs Name of | 1f applicant is Offlce
) pending papers of which person who | not a party rea-
tion of csse or i . N . report
nspection is | will inspect | son for inspect- and
decided required record ion
N (- — : . order
[ | f!“ ‘/ f
. ‘* o * Office |
ibg:‘ i N /QLReport
-~ ) :
Py [P & / . [
3 4 = 3 e
: \ &)
— = i~ , Order for
I, \ A = Inspection
L - 2 : N
g ™My TAw ~
9 Q/b S (//) v n y oo t{}
A o o~ <= 7 /
5 3 X s} O Deputy
% - “r 3 é \ Registrar
> 2 . 2 ~= o S22
Rt Vg Cq Y > 7,
u r ~ 7//-62—,7
e ~ -
W g / f Y o - é)\{
a h hor-fh-
Sin ) /
A5
o - e
Date 2§ /) (67(/\ . Signature of applicant or his
/ Advocate

Inspection commnuced at |25 " on Q_{\ 2 \ o 'éfl9
Inspection concluded at \" “3 L
Inspection fee baid by the applicant %\/Y

Additional fee if any




In 168 GUs*SLE olGH COURT OF JUDIGAYGRhE, SITWING AT
- LUGGIOW,

C,‘wib- 6x¥, Misc, Application 11’0./5 (W) ofts4
v e

Wail b Koy No Lo gz el 194

AT

per 2o U

LA
MY
Brij Lal, son of Lekhai, Rosident of
Villege Pachperwa, Pogt Pharghan, ) .
bDistrict Kbhoiri, oz-Firemen-Ii, Mailani
Shed, Meilani, District Kheiri,
oooooc;oieooo Pobtiticoner-

Appligant.
Versus

1. Joion of India through General Manggor,
lquoRailV]ay" G’O.’.‘&thur.

2, Divisional Managor, N.E,Railway, Lucknow
Division, Lucknow,

Se Senior Divisional Mechanical Enginocr, NL.E,
Railway, Luckmow Divigion, Lucknow,

. v
[ A AN NN E NN ENN NI

- Upposito
Parvies,

APPLICATION FOR INTERIM KELLEF

The above nemed Potisioner-applicani moss

rospecvfully begs to s@ato as under ;-

i, That for the facts and roasong disclosed in
the accompanying affidavit, i% is most respocifully
prayed tThat this Honm'ble Couri may Kindly oe pieased. o
8tay ©ho operation o§ the ordor dated 12.12,1973 and

LN ] ..002‘0903.0
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dated 7.8.,1981, passcd by +tiho opposite parvies

No. & & 2 respecvivoly, oontained in Aunexure No. 1

end & to The Writ Petition. It is further prayed

tirat in altornative the opposite parties may be
directed to pay the salary of the petitioner, dﬁring

the pemrdency of the Writ Pevitiom or mgy be pleased

the grant any other reliof which thig Hon'ble Courv~_, -

may deemod f£it and proper in %he circumsiances,

Lucknow : ( I.2. ) Adv.

Applicant,

Dased

[ 1]

Maren &7, 1984,
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I 1S Hun'sLE 4iGd COURT OF JUDICATURE, SIL1wlld
: - Ar LUCGKOWe

rie Misc, Application NOe {W) of 1s8

S

- ,,4;,.,_;«““‘ \
_ ynt
AFICAVIT ;| W% L !
Lt /' ;- 3
HIGH Go. i ! i
ALLAHABAD -
Brij Lal cosoo00 ©cc000000D Peotitioner-
&pplicans,
Versuas
Union of india and
Ot.h.el's osesco0 eepsssee Upp.Parvies.

AFFIDAV LW

- - e T T U T -

I, “73 Lal, aged about 88 years, son
of 8hri Lakhai; Resident of Village Pacixporwa, POSt
Phardhan, District Kheiri, do horeby solomnly affimm

and gvave as under -

1. That the deponent is the potitioner in
vho above mentioned Writ Petition and ig fully con-
versant with tho facts of the case, deposed here-

in under -

., 8 That the doponent became victim of illegal
'_,:' \/‘U\" .
‘\Go*ﬂev of dism_ssal from his gervices of Fire-Men II
< |




] Pay the salaries to the employees aliuhough the

p -
=

U

o]

on 12,12,1978 by the crders of e opposite party
oo 2. Who sﬁaor&er was passod without giving

any opporvunity o the daoponcns,

2o That the deponent is oué of jobo ad is nos
gotting hig salary end 1s nol empioyed anywhore,
having no source of ineome as such vhe whole family

of the deponent is on tho verge of starvavion,

Se That tho deponeﬁt was dismissed under erdor
14(2) of tho Discipline and Appesl Rules which has
bear challenged in several petitions and niost of the
Wris Petitions have already been allowed, A ceriified
copy of vhe judgement and ordor of thiis Hom'blieo Cours

has already becn filed alongwith the Writ Petiticm,

&, That in the Writ Pevitvion No. 4832 of 1981
end in tho Writ Pebition No, 5874 of 1981 in which
e petitioxiors sorvioees of ‘ob.osc_a petivionsg wero dis-
migsed on the similar grounds, thig Hongblo Couxrt

~

has been pleased to direct the opposite pariies to

pay the salary to the petitiomers in those petitions,

‘and stay oxders have been grantod aceordingly, A tru

copy of the stay passed in Writ Petition No, 5874 of

‘1981 is being filed as ANWEXURE NOo 1. %o tuis affi

Se That several Writ Povitiong Pending in g
eme Court the same qQuestion is iInvolved which ism

5 .. Vved in thisg petition and in those petitions too

S
™~ i 5 d -
-~ Hon'ble Suprome Court hag directed. the employer

© still pending in the Hon'ule Supreme Gouri
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6. That tho first applicatiom was rojeeved by tho

Hon'ble wmr, Justico U.Ce Srivasitava and ITud application
vas dismissod in nom-appoarance and thig is the thind
stey applicacion in ‘ohis ’Eion‘_ulé Couxzs,

7e That the Wrlt Pouivione itself was. listed for
hoaring on 1,12,1983 and tho Hon'wsle Court was pleased 1o
dircot tho ofiice vo »epoat the Sasa for hoaring but vill

voday the Writ Povition has not been ligted for hearing,

8. That it will pe in the intorost of justice Hhatb

vhis Hon'vlo Court may bo pleased to stay the operation of

: the order of dismissal of the deponent ﬁm;endency of

ﬁ the Uwit Petition, S |

\ T

' L Qn0i7
nl

L 14

(- DEPONNT )
Dated : March 27, 1984, ’

VERIFICATION

I, the above named deponent, do horeby
vorify that the contents of paragraphs 1 4o 7 of tais affi-
Gavit, are true ©0 my own knowlcdge and the contents of

Paragraph 8 arc belioved by me Go be +true,

AN

Siguod and verified this £7th day of Marci,
1984, in the Gourts Gompound, Lucknow,

{ DEPOJ&T )

r

Luckonow 3 '
Datod  § iawch 87, 1984,
' I identify the deponent who has signed

before me,

. . . Solemly affiwned before me (‘%13;4.2’2 ’Z‘-@%

S et \anzsé--A.M.{‘%/ay shri, Vonal. (4l
e Tl *g’l‘;@ deponant who ig identific B}y ;
7, Bhad I.be. Singh, Advocate,
High Court, sitiing at Lucknow,

1 havo satisfied mysclf by exanining the (ieponen'i;
tb.gj& 0 undergstands the eontents of thig affidavig
v.‘rgz'z___.c_h_ have beon read over and explained Ay me,
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Iy THE oOn'obi nluen Qo OF JuDLCALURE, SITTLNG AT

. 4.0 GANG Vi
Civil iisc., Applicatior No. of 1984,
Brij Lal cesseasns cevoseae Peticionens
Appliecants
Versus
Union of 1India and others eovesscee Opp.Pariies.

ASNEXURE NO, 1

I the High Court of Jdudicaturee at Allah@bad, Lucknow
sench, Lucknow,

Cold,An, NO, 8460{W}j-83 in ro: Writ Petition Ho. 5874 of 1981

-~

nanasih Lale eooens Potitioner,
A .vSo
IS _ .
<ﬁs Union of 1india and others, sesenn nespondanis,

Application for Inverim kelief,
Lucknow dated & %4;3.1983. |
: Bon., U.CeSrivastava, .
| It appaaré that three other peorsong have been
dismissed alongwith the petitioner and three of them have
filed writ petition at Aiiahabad and vhe sgid matier isg

/ pending before the Suproms Court, which has directed for

N

L Payment of salary %o the said throe potitioners, The
\
griovence of the petitioner ig %Lhat hig case ig identical to
vhe oases of thoge threo petitioners and ho may bo paid
hig salary. Leamed coungel for the Raillway adminissreaiion
again prays for time today. There ig no Justification %o
grant ¢ime again, If other petitioners are geitting their
salaries, there is no roasor why the potitioner of whig
case should not get hig sslary, The opposite parties are
. directed to pay salary to the potitiomor from March 1983,
/4;Q(Gﬁ chever,lit will be open vo the Railwgy Adninisiretion to

o€ o o ;. BOVo application for modification of thig omder as and when

o

n affidavit is filed pointing out the differcnce bebween

: C

; aﬁose cases,

k sdo UoCe Sl‘ivaatava'
24,8.,1983,




' In e lon'hle Terirsl uadministrative Tritunsl
“irvcuit Terca,Lucknow .
M. 7P J\g. u<e ZC(O C—)
“isr. apzlication o, of 1990
in re:
i To. 880 of 1977(7)
{ "lrit Tetitlon no.42tE3 of 10?1)
..
}\ Srij Lal eeveesss apulicant
E Versuas
"nion »>f In?is ” others, sessesss OPp=-rvarties,
("
spplication for condonution of delav \
\
“™Me resrondents most puct”"llv suhmit us nder s
// }07 1. That due to navoidable and unforeseen ressons und
I }30 z also Mecavge nf inadv-rtence, thne counter af idavi® in tae
’ ‘\)};SJ; writ netition could nnat he filegd,
/\M
Vf\ Ve "hat the vespondents have & eood czs2 in (heivw

feferce and if thay are rot nermittesd to

viTnyen 7y 1t is mosi respecifiully cTaved Tllan L.l

Tapn th? MNata . ~qm R :
-on'hle Zourt muv he pleustF o corndone o delay and pormit

- ‘ . fm e . hea o
e resporderis to file the eount-r afficdavii 7 .ch Tay te

T e d - : to v A .
"O0uSAt ws part of (e recnrd in the iniereci AP Sisilces

M hts
avn
( fe g~ @ Ie; LA Vi

rew T @ o ~gdvneite
X ¥ b-g é‘l" C uOLLnSG_L .L"‘I‘ :ue ,LF:S_Q nﬁ’:rnvs.




L : 3\

e I "EF TP CRETRML ANIFISTRAPTVE TRIIT

e 9\
B la T*ﬁanI-—z hf‘l‘C:I \ "C“{" OTI %}

| Vrit Petition no. ¢ 943 of 1281

?ris Lal ceee.. Petitioner.

Versus

'C\ “nion of India & nthers. cesses Opp-parties,

“ritten statement on behalf of opposite
narties,

. A e Rt

I,Keshava Deo,working as Sr.Divisiond
/ Mechanical "ngineer in the office of Divisiong
Railway Yanager,srthesn Tastern Railway,Lucknow,-do

herehy state as under:

1: - "hat the deponent has rezd the vetition fileq
by the petitioner and has understodd the contents
thereof , He has been authorised to file and verify

' ' the written statement on behalf of the respondents.

I ISR 1 Q'{fﬂﬂ'{ @“ﬂ) o my th £ of :
: g7 g Th rm R igop !
| o o 1.t the averments Param~=graph 1 of the

submitted ‘hat the petitioner was appointed as Fitte

! “halasi by asectt. Mechariceal Jngxneegknoﬁﬁbv ssnior



-0 : 7&’*41:

M™ivisional Yechenical "rgineer as stated by
the petitioner vide copy of AM%'s of“ice order no.

2nT as vell as no.%/2°7/2/M/Pt,TIT dated 20.1.1965.

3e That the contents bf'paragraph no. 2 of
the writ petition are not admitted. The petitioner
. was not a permanent fireman II as alleged by him,
Te was officiuting as Fireman II in the scale &. 210-

270 und not in the scale of %, 200-250 .

4, That in reply to the contents of paragraph
no. 2 of the writ petition, it is statesd that it was
rot practicable to hold any enhguiry., There was
aporehersion of threat %o the 1life and broperty of
the witnesses who might have deposed against the

petitioner,

5. That *he contents of naragravh no, 4 of
) the writ netition are not adnitted. The vetitioner

had assaulted Sri '",C.finha,3enior ™ivisional

Yechanical Tngineer,North Tastern Railway,Lucknow
(Gﬁgﬁ on duty on 17,10.72 in the of‘ice of the Loco Foremanp
@ T @S Yailani and therzby committed serious misconduct of
the highest order, He also used abusive and
unparliamentary languasze against the aforesaid officer

with dire consequences.

6. "hat in reply to the contents »f varagraph no.
& nf the writ vetition, it is statéd that reference

of Teneral strike and arvest are irrelevant for the
rarposes of the prasent writ petition. It is ix

resvectfllv anhmitted that +he netitianer hgA

-no‘?‘/"
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- NeEs Railway, Gorakhpur which was communicated to the petiticner

- Superintendent , N.E. Railway, Lucknow after geing through the

Pr([/ﬂ/ -

wassultzd to a senior officer as has been staied above.

Te That the contents of the paragraph 6 of the writ petition
are not admitted. It is stated that tae FIR wes lodged with GeRePe 3
Lakhimpur Kheri on 17.10,78 that is on the very date of incidence.
4 oriminal case was filed by GRP in the court of Chief Judiciél
lagistrate, Lakhimpur Kheri. )
8, That the contents of paragraph No. 7 of the writ petition
do not call for any reply. | |

% '~ That in reply to the paragreph No. 8 of the writ

petition, it is stated thetthe position has already bzen explained

in the preceding paragraphs of this reply.

!

10, \ That in reply to the contents of paragraphs No. 9 of the
Writ petition it is submitted that appeal prefered by the

petitioner was considered and decided by the General Manager,

by the Divisional Railvway Manager, NeE. Rly., Lucknow vide order
dated 20.6. 1981/ 16,7. 89 (4/2 to WP). T

110 That in reply to the contents of paragraph No. 10 s
of the writ petition it is stoted that prior to disciplinary authority

regarding its satisfaction for holding the enquiry and proceeding

under Rule 14 (11) (DAR) a confidential fact finding enguiry was

gone into to which the petitioner wes called to attend the

enquiry but the petitioner did nct tumn up. The Divisional

report of the enquiry officer end considering the facts of the
Case recordad his satisfaction that in the circumstances it was
not reasonable and practicable to hold

Provided under DAR/ 19%8. 4 copy of

the entuiry in the manner

reasons pecorded by the
Disciplinary Authority %x is filed herswith

this reply. %1/ 7

e @F

%%
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&s Annexure Q-I to
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12, "Nal the alleg.tions of éaragrcph no, 11 of
: Ne wril retiiior ure fenlsc. The ai ezl was considercd by
J the “~nerel Yaragcr 1ho had refscted he s e,
, 1o, Thet 'he paratraph ro. 10 A7 the urit elitiow
" re Jeni=A,
f; 14, Ne L he Luratrenh ro, 17 of e writ ~etiter
‘I refs rnn re.ly.
2. et ir rolly Lo dhe zuTwegrani 14 of tlhe
\i\ wril ve " on, it s s.wif@ that the velitioner nus s ince
hecn Atgmls 2ATrom corvice, he is not ehtiiled o Lae
Pent Tilg L ellimed irn Le PalTafTupnl Wnler reply. e Ls
O0CCL yir: T lallua¥ 21eTler ot Tainlani wnailis rizedly
o teh e ig Tichls to veeate g Suy was rert nferp ol
15, "hut inteyly fo ikt cor.int g Af ~wPalr.in na., o
, N ar, € Teponent is ufvise?® 1o 5 iate thut
b Trosnfs set oat in flils cava A tle ety L On a“F.rdt
“era™’e ‘n luw , “he vrit petitisn T ag ra mrrits onf 'hae
sLma is Tiahle o e Afgmiggeg,
T"o“rov,ﬂatcﬁ, ‘q\ﬂ*bﬂqJQ“Q?twu‘ .
& 4-107C WX, ATy
c 1y, the atovi-rnemed “epoment do derehy
ver Ty JliaL e eonterts of arae
a’e 17ie b m7 oaur kﬁowledge, t.10se of parss
ere rae Lo my Tiowledze hased on fecord, which I helieve
0 Te UTE, o7 tiose af vumas ire based on lry -
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; '1<¢,'&:/ I have carefully gone through the Fact Finding

Bnguiry Report of Shri R.C.Bhandari, Sr.D.E.N,/LJN
notinated by me under my no.LD/53/Assault dated 29.11,783
which is from page 1 to 8 of this file and accept the
same., I am satisfied

(1) That Sri Brij Lal, Fireman (II) (formerly of
Mailani Shed spared for transfer to Gonda Shed) assaulted
Shri M.C.8inha, Sr.Divl.Mechl.Engineer,LJN on duty on
17.10.78 in the office ofLOCO FOREMAN, Mailani and thereby
comaitted serious misconduct of the»highest orders;

(11) That the said Sri Brij Lal used abusive and
unparliamentary language against Sri M.C.Sinha, &r.DME/LJN
on duty on 17.10.78 in the office of Loco Foreman,Mailanl
.and thereby committed gross insubordination and seriems

misconduct;

(1i1) That the sald Sri Brij Lal threatened Sri M.C.
Sinha, Sr.DME/LJN on duty with dire consequences on 17.10.78
in the office of Loco Foreman, Mallanl and thereby committed
gerious misconduct, .

2. I am also satisfied that there is a reasonable
apprehension, bey ond doubt of the threat to the life and
property of the witnesses who might depose against tne
aforesald shri Brij Lal in the event of an enquiry and
further that there is also an apprehension, beyond reasonable
doubt, of the obstructlion in the smooth conduct of Railway
work in the Mailani shed area and an agppreheiision of breach
of peace in the event of any disciplinary enquigy being
initisted against the said Sri Brij Lal, -

3. I, L.M.,Bhagker, undersigned disciplinary authority

in this case, am therefore fully satisfied that it is not
reasonably practicable to hold any further enquiry in the
manner providcd under DAL and tk after considering all the
facts, clrcumstances and evidence of this case consider

it fit to dismiss the aforesaid Sri Brij Lal,Fireman II,
formerly Mailanl Shed spared for transfer to Gonda Shed,

from service under rule 14(ii) of DAR,1968 of the N,E.Railway
read with proviso(b)of‘“theArticieB‘m) of Indian

Constitution, - ¢
(L.M.Bhasker) 12 Xt

Divisional Superintendent
N.Efly., Lucknow

(DISCIPLINARY AUTHORITY)

%aaiiﬁﬁutgﬁ%v

geed o 2
qaaT @, TS
LN
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¥/ BEFORE THE HON'BLE CENTRAL ADMINI%‘TRATIVE TRIBUNAL, ~
. CIRCUIT BENCH, LUCKNOW.

T.A. NO. 850 OF 1987 (T)
WRIF PETITION NO. 4953 OF 1981

Brij Lal T e ‘ Petitioner
N :
73 : . .
‘ \ Versus
k]
) Union of India | .
and others e corenes Opp. Parties.
. REJOINDER AFFIDAVIT TO THE WRITTEN STATEMENT
~ A - OF OPPOSITE PARTIES
{ ot | ,
7 .iu.‘j’i' I, Brij Lal aged about 48 years, son of Shri Lakhai, resident
Ve . /
/ of Pachperwa, Post - Fardhan, District - Kheri, do hereby solemnly
‘ affirm and state as under :-
ﬂ\
1. That the deponent .is the petitioner in, the aforesaid Writ

Petition which has been transferred to this Hon'ble Tribunal. The
: % deponent has been explained the contents of the ‘Written Statement

in a shape of affidavit filed by Keshav Dev, the Senior Mechanical

to those as under :-

N

-,



;
[}

-

B

-
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2. That the contents of paragraph 1 of the written statement
need no reply.
3. That ixcooeplyxte the contents of paragraph 2 of the written

statement are. denied and the contents of paragraph 1 of the writ
petition are reiterated. The deponent was ‘appointed by the Senior
Divisional Mechanical Engineer and the opposite parties may produce

the relevant ;‘ecords before this Hon'ble Court. . .

4. That the contents of \f)aragraph 3 of the written statement
are denied and the contents of paragraph 2 of the writ petition are
reiterated. The deponent was appointed as permanent Fire-man-II

and he was not officiating as Fire Man-II as alleged in para under

reply.

5. That the contents of paragraphs 4 & 5 of the written statement
are denied. There was no existing circumstance to show that it was

practicable to hold any enquiry for the allegatidns made against the

.deponent. It is also relevant to mention that a F.LR. was lodged

by one Mahesh Chandra Sinha against the deponent for which the

deponent was tried by Chief Judicial Magistrate, Lakhimpur Kheri

vide case No. 369 of 1979 in which the witnesses appeared. After

nal

considering the evidence on record, the Court recorded its finding

that the allegations made against the deponent were false, incorrect
and he was falsely implicated in the case, as such the deponent was

aquitted. A photocopy of the judgement passéd by\C.J.M., Kheri

dated 4.8.1982 is being filed herewith a‘é ANNEXURE NO. R-1 to

‘this affidavit.

6. That the contents of paragfaph 6 of the written- statement
are denied and the contents of paragraph 5 of the writ petition are
reiter;ated. The story of assault to a.Senior Officer is totally false
and as stated above, the Court has already recorded its fjmdinvg that

the deponent was falsely implicated in that case.
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7. That in reply to the contents of paragraph 7 of the written

statement, it is stated that in the case registered agéinst the deponent,

' the Court has already "recorded its finding that the deponent was

falsely implicated in that case, as such that instance cannot be taken

into consideration against the deponent.

8. ©~ .That the contents of paragraph 8 of the written statement

need no reply.

9. That the contents of paragraph 9 of the written statement
are denied and the contents of paragraph 8 of the writ petition are

reiterated.

10. That in r'epl"y to the contents of paragraph 10 of the written
statement, it is stated that the order passed in the appeal is totally
an un-speaking order and that does not show that ‘the ‘authority concerned

has applied its mind.

11. That the contents of paragraph 11 of the written statement
is absolutely incorrect, wrong and false. It is denied tt’wat the deponent
was called in any enquiry said to be‘cohfidential fact finding enquiry
and the depbnent did not turn up in that. As a matter of fact, the

deponent has no knowledge about any said enquiry and the deponent

~ believes that no such enquiry took place but now the opposite parties

are trying to make out a case against the deponent. The Divisional
Superintendent has also not applied his mind and the copies served
upon the deponent does not discloswon for not holding the

. . . - Courl o
enquiry. For the first time in the VB%}?der{r affidavit, the so-called

reason has been annexed as Annexure No.C-1 with the written state-

ment. The Annexure No.1 filed' with ‘the written statement was not
the only paper which was served upon the deponent. However, the
deponent states that the reasons disclosed in Annexure No.C-1 is
itself unreasonable and unsatisfactofy in proceeding under Rule 14(ii)
of DAR 1968. As a matter of fact, the Court directed at the time v
of ‘admission of the writ petiti.on to produce the said reasons but
the oppgsite parties filed before the Court to produce. It appears

that now a forged document has been prepared and has filed as Annexure

Nla .1
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12, That the contents of paragraphs 12 & 13 of the written state-

ment, as stated, are denied and the contents of paragraphs 11 & 12

of the writ petition are reiterated. The appeal has wrongly been dis-

missed.

as such it is illegal.

No reason has been assigned for the dismissal of the appeal,

13. That -the contents of paragraph 14 of the written statement

need no reply.

14. That the contents of paragraph 15 of the written statement

are denied as absolutely incorrect,

wrong and false. The order of

dismissal is liable to be set aside and the deponent is entitled for

all the consequential benefits, as if the dismissal order did never

exist.

15. That the contents of paragraph 16 of the written statement

are denied as absolutely incorrect, wrong and false. The Writ Petition

Lucknow ¢ . -

Dated el Aug. 1990

is liable to be allowed with cost in favour of the depbnent.

S eI

[ DEPONENT ]

VERIFICATION

], the above named deponent, do hereby verify that the con-

tents of paragraphs 1 to 15 of this affidavit are true to my own know-

ledge:

deponent, so help me God.

Signed and verified this

Court's Compound, Lucknow. 1

Lucknow :L/

Dated €  Aug. 1990.

I identify the

Solemnly af 1rmed ef
on th /'P"M

by Shri Bl‘l] Lal

the deponent, who is identified by
Mr. Ishtiyage Ahmad, Clerk to
Shri I.B. Singh, Advocate, .

High Court, sitting at Lucknow.

tHmvhesadstigd {9y s¢ld E%n%éﬂ?%‘%‘f‘@h‘i@%ﬁ‘?ﬁ%@ﬁf‘t

deponent * who has

Nothing is false and no material has been concealed by the

day of August 1990 in the Highl

SIFNT
[ DEPONENT 1]

signed before me.

[ Ishtiyaq %Emad E; Clerk to

Shri 1.B. Singh, Advocate

which have been read over and explained by me to him.



- . BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL,

CIRCUIT BENCH, LUCKNOW.

/ T.A. No. 850 of 1987 (T) W
Writ Petition No. 4953 of 1981 W& '

Brij Lal ‘ | eeseseecessenes - Petitioner
Versus

Union of India ST e . .

and others e Opp. Parties.

ANNEXURE NO. R-1 - ..
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Serial Brief Order, Ment;onlng Rbference How complied -
number if neeéssary - . : A - with amy

of 4 o date of

S o o Co compliance
-1d dato )

‘1

~ desire, may file counter affzdav;t w1th1n

- s e m———

)above, failing which an adverse

Hon. Mr. J.K. Agrawal, JeM.,
B6n., Mr, K. Obayva,_ .A M.

Shri, I. B. Singh fer the netitioner
and Shri. S, Verma,for-the respondents ‘are -
present. This is writ petition fll?d in year.
1981. No eounter affidavit has been filed,
so far. 4e presume that Railway Rdmlnlstatlon

is not 1nterested in flllng counter effidav1ta

List it for hgg;ing“zng:pggxg\héa;jng
on 23, 1.1990 '

Mean whlle, the respondent, 1f they SO

4 weeks, hereof. In case, counter affldav1tﬁ5

hazeecen filed)the re301nder aff1dav1t
be filed within 2 weeks, thereafter.

if- any,
The
original records in any event must oe projuced'
oy “the respondent on the date of hearlng fixed

-

drawn agalnst them,

.

Hon'ble Mr, Justice K, Nath VC,x
Hon'ble Mr. K.Obayva, AM L

Sri Anil Srivastava, Advocate, 1nforms
that S:i AN Veme, Aﬂvoeatg, wiulé be
ad>ear1ﬂg in this case and has sought for

adj urrment £or the reas on that he is
Listed for final hearing on 28-8-1990,

(V.C.)
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50,4,1991

Hon, Mr, P.K. Agrawal,J.M.
Hon, Mr, K. Obavva, A.M.

Sri K.K. Sinphbrief holder of Sri I.B.Singh

for the applicant, Sri Sanjiv Kumar ,brief holder
of Sri D.N. Verma for the respondents, The case
is adjourned to 19.8.,1991 fsr hearing,

M. J M,

{n.u.)
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CENTRAL ADYINISTRATIVE TRIBUNAL, CIRCUIT BENCH, LUCKNCH ,

-

T.A. No. 850 of 1987
(w.P, No. 4953 of 1981 )

Brij Lal cee oo “ee Arplicant. -
Versus
Union of India and others e ... Respondents.

Hon. Mr, Justice U.C. Srivastava,V.C.

Hon'ble Mr. A.B. Gorthi, Member (a)

( By Hon. Mr., Justice U.C. Srivastava,V.C.)

The applicant was @ppointed as Fitter Khalasi on
21.1.1965 and was gradually promoted to the post of Fireman-I:
in the year 1978, he was dismissed from service under
Rulel4 (2) of the of the Discipline & Appeal Rules, 1968
vide order dated 12.12.1978. According to the applicant,
no enquiry took place and the reasong cf the said order
was not disclosed and he was abruptly facediiﬁe sach J_
dismissal order, even though, he ﬁever pérticipated in
any strike or arrested or detained. Those who were
arrested or detaiped were let off and no action against
them was t?ken. Against his dismissal orcer, the applicant

filed a review gpplication before the General Manager,
N.E. Railway, angd appeal before the Divisicnal Railway
Manager and Senior Divisicnal Mechanical Engineer whickr 4.

Were dismissed,

2. The applicant has challenged the order on the ground
thet it has been passed in the Mechanical manner which is

in violation of the rni?f:nf.principles of natural justice i
and without giving any Opportunity to the aprlicant ang

without holding any enquiry by a none=~speaking order.

Conté ... 2p/-
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3. The responcents have-defended their action by
stating that the applicant had assaulted one Sri M.C.
Sinha, Senior Divisional Mechanical Engineer,N.E.
Railway on 17.10.1978 in the office of the Loco Foreman
Mailani and thereby committed serious misconduct of the
highest order. An F.I.R. was lodged with G.R.P. Lakhimpur
Knheri on 17.10.1978 against the applicant. It is stated
that prior to disciplihary authority recording its:satis-
_faction for holding the enquiry and proceeding under
rule 14(ii) of the (D & R) o confidential fact finding
enquiry was gone into tc which the applicant vas called
to attend the enquiry but the applicant 4id not turn up,
and aftef going through the report of the enquiry officer,
and considering the facts of the case, the disciplinary
authority recorded its satisfaction that it was not

practicable before the enquiry in the manner provided

to the rules.,

4, The averments made by the respondents are wholly

insufficient to bring the action within the ambit of

rule 14(II) of the ( D & Kj Rules. The shew v called reasons
are no reasons and can-not be said to be §§E§;§§ to the
matter in issue., In the charge of beating ﬁ}ficial,

enquiry is qu1te ‘possible and it can always be held and

~Low Ao
accordingly, the d1spense:hau;ng=been:xﬁwzsés the engy

was an arbitrary action and canﬁnot be justified,

Se Accordingly, the application deserwges to be
allowed and the dismissal ordeffi5?12.l978 and the
order are quashed, The applicagt shall be deemed 1ig
continued in servicé and is entitled to all conse
penefits, The period from the date of dismissal

this period, will be dealt with by the responde
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L=
accordance with law,However, 1t will open for the respondents .
to take discipllnary proceedings against the appllcant as
per rules. -The appllcation is disposed of with the above

observations, Parties to bear their own costs.
j& < ! ' : _
Member&Aa ' vice=Chairman

Dateds 13,12,1991

(neus )
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CENTRAL ADMINISTRATIVE TRIBUNAL ,LUCKNOW BENCH,LUCKNOW.
T.A.N0.1579 of 1987
Kashgv Prasad Singh & others ..e..........Applicants.
Versus
Union of Indiag & others e.....evevceee....Respondents.
Hon'ble Mr.Justice U.C.Srivastava,V.C.

Hon'ble Mr.K.Obayya,A.M.

( By Hon'ble Mr.Justice U.C.Srivastava,V.C.)
The case was adjourned on the reguest of
the lezrned counsel for the Railway Administration to
tile reply but no mweply has bean filed .The learnad
@ unsel for the respondents states th;t he is opposing

the application relying on the material on record.

2. The spplicants, who were working as
Conducters sirce 1978 on the basis of their optiens.
Vide writ petition bafore the High Ccurt, they rave
challencded the reversion order on the ground that the
same is based on an incompetent order of cancellation
of the panel by tte authority which had no jurisdictionm
to do so and the same is also against the rovisions of
Rule 218 of the Rzilway Manual. Acocording to them, they
have been selected and posted to the higher post gnd
they not be reverted without giving any notice or
opportunity of being heard and pick and choose poliey
has been z2dopted by the responients.inxp$§$x$a$8ing the
reversion order and they have acted in an arbitrary
manner inasmuch as the persons of grade 425-640 of the
panel formed after 1,1.84 have been included in the panel
of 700«900 inspite of c lear directions and instructions

by the Rai lway Administration.

S Some of the private persons i.e. respondents
nos. 4to 7 also moved an application for their impleadment
and filed their counter affidavit to which a rejoinder
affidavit has been filed. Although their application

as such for imp;eadment has not been allowed but as the



L

affidavits have been exchangsd, they are being considered.

%

-2c-

According to these réspondents, they are senior to the
applicants in length of service in asmuch as they were
appointed pricr to the applicants. The respondent no.4
was appointed as Ticket Collector on 24,10.46, respondent
no.5 on 20,2.47, respondent no.6 on 21.6.49 and the
respondent no.7 on 3.12.48 whereas the applicant no.l1 was
appointed as Ticket Collectar on 28.,11.82 and applicant
no.2 on 19.3.58 and applicant no.3on 10.,1.85. The applicant
were promoted in the next highor gradé of 330-560 after
these respondents and as such they became junier to them
‘in promotion grade. In the promotion grade of 330-560,
the respondents werc promoted prier to the promotiocn of
the applicants. These respondents were working as Train
Ticket Examiners in the grade of 330-560 and they also
gave option for onz post out of the three posts which
are Conductor.' gSenior Train Examiner and Head Ticket
Collectors® posts. The applicants gave their options |
for the post of Conductor whercas the respondents gave
tﬁeir options for the post of Seniocr Ticket Examiners.
The post of Conductor was declared as non-selectiocn
post while the posts of Senior Ticket Examiner and Head
Ticket Collector were declared to be selection posts and

again a up=-gradation took place in 1978 in the Checking

Branch wecefo lel.79. On the basis of this upgradation,

them,
23 posts were upgraded out of/three posts were given

to Conductor, 16 to Senior Ticket Examiners and four to
Head Ticket Collector . The applicants no.2 and 3 were
promoted on the post of Conductor temporarily on 19.1.79

on the basis of option given by them while the applicant

no.1l was promoted on adhoz basis wee.f, 30.8.80 and the
respondents were promoted as 3enier Ticket Examiners.
After coming into efféct the restructuring notificatie
WeCof. 1.1.84 , restructuring of posts took place and
the selection for the post of Senior Ticket Examiner

in the grade of 425-640 was held on 25.10.79 but the r
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- were promoted on adhock basis on the post of Senio

of the same was not declared,: Another selectien took

e

-3-

place on 15.,6.83 and 20,10.83, the result of which was
declared on 9.,2.84 in which the respondents were
declared successful and were given benefits of pay and
seniority . & combined senicrity list was,therefore,
drawngnup for further promotion on the basis of selection
}for the post of Inspector of Tickets in the grade of
70C=900. In the said list, the respondents were shown
senior to the applicants. The length of service being
eriteria for the post of Inspecter of Tickets, the
respondents also appeared in the selection but theoir
names were not included and were included subsequently
because of the representation filed by them on 8,6.84
~and the applicants, who were junior to the responde'nts
although their names were included in the list earlier,
were d epanelled and reverted to their substantive post
in the grade of 425-640. Again on the basis of notiée
“dated 12,4.84, the benefits were given to the respondents
wof restructuring of posts w.e.f., 1.1.84. As a result
of yet an another letter for upgrading, the respondents
were temporarily put to officiate in the grade of 550=750
and were posiiout of station and in the seniority list

they were again placed above the applicants.

4. The applicants disputed some of the facts
stated by the respondents and have pointed out that the
applicants no.2 and 3 were d eclared guitable for the

post of Conductor :on the basis of seniority-cume

suitability test which t ook place in the year 1978 and
were promoted though on various dates but were confi
onthe said post on 25.11.79 and 1.12.79 respectivel
The applicant no.i1 was confirmed on 12.12.80 althou
the letter dated 9.2.84 no reference was made of giv

seniority to the reSpb_ndents weeof, 1.1.79 but they

Ticket Examinor. Respondent Tara Prasad was not ev
regularised and the so called seniority list on
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reliance has been placegj}, is not in fact a seniority list
but only a call letter, The respondent2' names were not
included in the panel of grade 700~900 as they were
working in the grade of 425-640 on achoc basis on 1.1.84
and respondent Tara Prasad was wofking in the grade
330-560 ard the applicants were confirmed in the grade
of 425-640 ond they were considered for the post of
Senior Conductor in the grade of 700900 and were
empanelled and promoted on the said post from 26,.,5.84
and in this view of the matter, the applicants claimed
that they were senior to the respondentﬂ?gg per panel
dated 26.5.84 , they were promoted as Senior Corductors
in the higher scale while the respondents were not promotes
in the said grade. These facts make it abundently clear
that the applicants were senior and under the provisions
of Railway Marmual, they were empanelled and promoted
and the panel could nct have been cancelled without giving
opportunity of hearing and that was not dorne, If the
representation o the respohdents was allowed, obviously
‘the same could have been allowed after giving opportunity
of hearing to the applicants., Accordingly, this applicatior
is allowed to the extent that the reversion order will

be deemed to be non~est. However, it will be open for the

respondents to consider this question after giving
opportunity to the applicants also as to whether their
empanellment should be cancelled@ or should be deemed
to have been canelled on the date it was so=cancalled
It will be only after hearing them and after reconsi
the seniority pesition in accordance with the rules a
a fresh list of seniority be prepared and im case t
applicants were entitled for promotion and they ha
‘wrongly reverted, they will be allowed notionnal

promotion with effeet from the date they were en
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to actual promotion immediately thereafter, let a
decision in this behalf be takea within @ period of
three months from the date of communication of this

order, No order as to costse
M

;;!&quﬁ’// . , KALL/////”

MEMBER (&) VICE CHAIRMAN.
DAJED's JAUNARY 6,1993,

(ug)
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Luck ' w Bench %uckn;w..
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Weis Pecicicn Loe ni 1984, /\\

Zesaw rrasad Singh & otherse oo Petltlonerse.
Vagsus
Unim of India =07 2Wiers o os OppePartias.
THT5X e
A
| zj 376 e Jangicularse Foge 23S e
lo “nis FBGisiam 1 %9 10
2e Aajdnexure ide 1 13
3e SAOXUXE NNe 2 12
de -~ LRBXUAT NYe 3 13
e Annexuxa f1ne 4 14
Goe AAZ0XUE8 A%e & 15
7o Annexure nNle 6 16
8e ANTOSXUTO Ne 7 17
O A XUre e 8 18
ADNBXUTE Ne 9 19
Annexure nne 10 C 20 - 21
Affifavihe, . 1 22 - 23
Povmne ) . . 2o
14. sy applicabi-n R e’ 25-96,

™ 2-6-1984, ! (Vimay sismlasy— gﬂé v
- &dvoeade, )

b

Counsel fopr the Dstitioners.
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- Pofitinn unfer Angicle 220 f " Lo

__________w

Crystitukin of India.

%

thr humble pstitimsrs mosh vespseifully beg Lo

subnis as unfer :-

1o That 5ir pebtitiosners are vorklng as Confuctnris

siics 1978 on “he basis nf thelr.-options.

2., That tha petitiwners ware coafirmsd as Cozfuchors
in gr~de Rs. 425-640 (RS) in *he employ of oppisiie

partics 2de 1 %9 3 wesSefy, tho years 1279 2n° 1930

' respechively " ax- at present poste” at Charbagh,

Lucknave . phadsaesiab copy 3f she leotter 5L coafirmaslan

is -nnexe” mr@wﬁh 1S Annexuve Line 1 ©n chis wpig
pebitinne |

3e Tha% aceorfing 0 The present ieVese 5L Jickeh
Camcilng

/ggzmﬁmx Cafzme ths past of Coaductirs ap 2oa-sslectin

an? tha posy of Head Ticksd Collschor and Senlor Tlciss

Exammcrs all of grade Rse 425-640 (E3) are selrchinn

postse

4o Jhet; the posts of Conductors, Haaf Tickoh

" Collechbors, sealnr {lceket Exaniners in grade Hs.e 425-640

N\ are being £11184 up after obha aing optiwms frn the

50 vha® 2 sel-ehinn fir the pnst of ilead Tickel
, . Z&rﬂj)wd
Chlleclon vas arld on 23-12-1982 o7 f£27 %ha posh of

L
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Scnisn Ticket Examiner on 15-6-1983 and 22-6-83 %5,
ospecsively an” o« panal of selected canicdates of
Seninr Tcket Sxaminers vag feclared on 9-2-1984

an® postlngs vwere made on 3-3-1984. Fhotostat copiss

of $hr same 2r~ enclose? as Aan8xures Nde 2 0t 3

respectively to Shis wrll petimo.n.

Go That dus %9 re-structburing of $he Ticket

Chociking Ca“re posts in grads right from Rse 330-560
t0 Bse 700-200 have bsen crezted wesefe 1-1-1084

as 1 resul’ 7 w-gredatian of all the Tickst
Checking S4aff cadies |

7o That the Yemeral Fanager (F), Nortiem Rallvay,
Kew Tlhi unfesr his letbter No. 752-5/545-1(BIC)

dated 28-3-84 issusd orders laying the guide-linass
for selsctinn 57 grade Rse 700900 on the basis of
intor-se senirity of Hhe employees wirking and
ernppnelled in nne grade lower o scalg Rse 700-200
an® 1f requisite stltable s%off is not availlable

“hrn pers~ns in gyade Rse 425-640 (Lee., two grades
lwer 9 scale Rse 700-900) be cn-sidered Bor
selechi~n wiith “hs condition that thoir naaes appear in
the 1ist of selected candidgtes for the grade

Rs e 425-640 prwided that the oenel in which theix
dzmes appaar has boen operated bafore 1-1-1984.

The aforesai” le%ber furbher lays “swn that all %he
p ‘nels framed after 1-1-1084 wrulR® lopse an® such
canfif i%es will nok bs eligible for being select 6' in

scalg Rse 700-500 far ha post of senior Conduct-is )

. Chisf Inspector of Ticketss 4 copy of the afipnsair

letier dated 38-3-1984 15 srnexed hepovith og

Anre W k! s
ADREUIE WDe 4 f2 “his wrlt petition.
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8o At Inspliée of She Instructinns as manbinned
In %ir prrceding paregreph, opposi’ parby no. 2 on
12-4-1984 vids his letisr Wo. 181/8/6/8-IV daterd
12-4-1984 issuad an inter-se sealsrity listf Head
Ticke$ Cillechwrs, Conductars an® Senlor Ticked
axaminers in geade Bse 425-640 inc.uding therein
stweff of the panel dated @384 an® placed some of
Ghe stoff senitxr 40 ths pebitloners, which should nns

have becen €one as Instructions contalssd in sanesuro

noe 4 referrcd o aboveae

e . Tmt opposifz party no. 2 fixed 26-4-84 é’l’fﬂf/
28~4-84 as Ghe dabtes for selectian £ sczle Bse 700~200
an® the pstlsionsrs »1nng with cthers vere called for
viv:-vacé t2st before bic selectlon commlties.

10. That the petitimners along with obthers appeared
before ke selcetian commitiee on the absve datrs ans

3 11873 of succsssful canfidabers was issued under
leer noe 181-E/6/8-1V dated 26-5-84 in which the
petitionsrs! names were shown at serial aumbers 16 &5
18 respeetively sn? posting ordsss were 3150 issued
therouncers The petitisners were promited as Senior
Confuctors in scale Hse. 700-900e 4 photesSasp cony.

of the saif orcers are -nnexed as Anrexures ne 5 and

6_%io this writ petition.
11, It in pursuvance 5f the  vo promsGiv 9-Ffais
the petitinners Jjoined ag their promited pssts on

26~5-1984 an® si-r4ad working at hheir nev pnsts.e
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A phvinséa s enpy of he Jolnin,, report dated 26-5-84
is :nnexed hsrewlvh o5 snmBxuve Noe 7 40 this wrig

pstiéi Mo

A l2. That ths peﬁiti’)ﬂsrs viere wgr;;m at “hoip
nev pusts quite sabisfactorliy but all of 2 sudden,

far rcasons best knswn $o the cpposibe parties R

—~ spposite party noe. 2 under his let:er Noe 181-RB/6-8/
J_ © IC IV dated 8-6-84 issued oxder that the p:nel formgs
ai rarlior on 26-5-1984 on the basis of selrchion he 1d

on 26-4-1984 AP 28-4-1984 1s canceliled and in its
‘L/
place . revised pantl wzs lssued in which the petiti~asrs

~ n=n~g A1 not appear as selected candidates an~ in
v #hrir places 4 persans junior £0 She pesitisiers an”

whe vere disqu-1ified from being selscted uncer

Garaz-l iznager (P)'s order dited 28-3-84 (Lanexume

e 4 %2 vhe writ pstition -) and who vwere alsd feclarsd

unsuccessful in the selectinn held dn 26-4.—1984_56

(\.a 28-4-1884+ 4 pho%astat copy bf the letter dated
8-6-1984 Is annexed herewith as Arrexurre noe. 8 to Ghis

wrilh patitione

13e Tiat when the petitimers no. 1 2nf 2 gnf

‘pesisioner nne 3 fell sick from 11r6-1984 207 14-6-84
_ £

rcspectively (they are still on sick 1list), they were

i~formed by thelr cilleagues tins theirp rsvertion

(( orfers from %ha post »f Seni-p Confuctors (scale

A a

Ny \/ /' BS.e 700-800) $o the post of Confuctors (scale Rs. 425-G40
TR e h~v- been passed by oppmsise party nne 3 vife. lester

fated 8-6~1984 307 4 persins who were.declared..

-

\)@‘V&V uSuccessful in the sel-ctisn hald oo 26-4-1084 i't—B'T ¢
v

. A
28-4~1984 have Dbeen promsted as Seniox Gagaégso
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4 photostal copy of the xevertion orcer dated 8-6-854

is arraxed bhsrevith as inaosxure Nne. ¢ t0 this writ

petivion.

14. That 1t is very surprising that once results
of #hs masults nf gelected co=ndidates was ceclared
sn Sha basls of selecti-n anf nthars wers Fecl.red
urs ucecessfull, how can 'thsy bs dsclared succassfull

subsequanilye.

15 That the ansl of the petitisners was approved
by the .Aditl-nal Pivl. Ralivey 1883081 abo”s Hhe sans
vas cancelled by him alsso, butb h- vas n>t comprcen’s

50 €0 80 as por Rule 218 »f Chapter II of the Raiiwsy
iiznuel which provicdes that the remdvil of a xeilway
servantts name from the panel woul® recuire speeific
apprival of the aushority next abive that *-s;hi.ch

ini%ially approved the ranel.

16. Tm% the orders nf r-version of the petitiorers
'ove been passed 1n an arbiirary manner with malicious
irkrntin G0 haxass tha petitiosners an® as such % ix
1i:ble %7 be set aside.

17.  TImat 1% 1s alsc not knvwn 5 the peditivness
‘as 7 on what basis thelir n-mSs have been deleted
from the panel an® being duly seleccted canﬁir’ates,
why have Ghey been reverted an® persons who were nik
qualified as s result of their nam-selechinn, a-vs

been prwmasted.

18. T2t She sals reversisn ordexr ar the 'peti

%l mesrs
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is vholly 1llegal 20 mglafide as the sams has been
issued by the opposite varty no. 3 without any resson
ard “vhe same has besn issusd a5 2 mgasure of

punishmento

10, That ths rev-rsion order is bad in law as no
opLoroonity or notlce vas ever given to the petitianers
an® as such opposite parties have geted against the

pravisions of jxticle 311 of the Constitutiar of Indige

20+ That the opposite partles have acted in a
vexry arblirary masner in reverting the petitioners
and in froming a second panel by inclufing persons
in gr-de Rs . 425-640 from a panel which was fransd
after 1-1-1984 againgt ths cleaf instructions 1ssued
by %he Railvay afministmtinsn and as such the same is
unsus%ainable in “he eyeg of laﬁ. '

21 That agalnst ths orcers of reversian, the
peslélinners preferred as mpreséntatian to opposite
party noe 2 on 14-6-1984 challenging the competency
ant validisy of cancella%ion sf thsixr names from the
panel as well as reversisn order, bub till date mx
m;::lning has been heard in reply from ths opposike
party no. 2 an® the sams is lying undisposed with
hime 4 copy of the representation dated 14-6-94

is annexed herewith as Annsxure noe 10 &5 this

writ petitisn.

22 That the order of revsrsisan has been passed

only on'pick an” choose policy' by opposite party
N0 3ot —Bia @rcsnn <

= Vi
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230 That ths petitiwners are on msdical leave 307 xx
are still hnlding the pogstof Senior Conductsrs nd
if She operation of $he impugned reversion sxder

dated 8-6-1984 is no: stayed , they will suffer
Tha® being disappointed by the silence of the

except to invoke the extrasrdinary Jurisciction of

“his Hon'ble Court %o chsllenge %heir 1llegsl reversisn
by way 3f 1 writ petition z=% on ths fsllovwing ammngt
other grounds :- |

GROWNDS

A) Because the impugn~~ reversion nrcer is 1liegal
28 the samn 1s based on zn an incoipedent orcer of
cancellati-n of the panel passed by the authsrity

laving oo Jjuriscdiction and pover t7 do sne

B) Because the cancellatisn of the p-nel by the
same authsrity who hxs aprroved 1% is against the

provisians of Rule 218 of ths Rallvay wanuwal.

C) Becauge nnce the petifi-ners have been declared
selacted and posted to the higher post, they cannot be
reverted without givin® any proper nsgice T opportunity

of being heard, bus nothing was dsne by ths opposite

%ms an® thus the impugned syder of Teversion is

¥
R

against the principles of natural Jjustice ans faizkpl,ao
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n) Because “he reversion srder is passed by vay
of punishment wi+hout affording any cpportunity to the
pesitioners to defend thelr case which is in utter

vislasion of article S11 of the Canstitution of India.e

B) Becauge the opooxits parties have acied in a
very arbitrarny mﬁnnab in ¢mcluding the pers>ns of grade
RS o 425-640 of thg pansl fomed after 1-1-84 in the
panal 0 RS e 700-200 inspitens clear Airections anxd

ingtruckinms 3f the Rallway Admiaistratisne.

F) Secause the opoosite -artiss have acted on
'pick an* chinse! policy of hels own 1iking by
discriminating ths petifioners an® thus the impurned
order of revarsion Ias bsen issufed in utter vislation

of Arslcies 14 and 16 aof the Constitublsn of Indis.

G) Bacause the m;aumad ¥27er 2f reversisn of the
patitioners is totally based on nan-considerastian of
the Instructions, rules an® regulatizns of Railway
Mministratin by the opposite partiss an® as such the

sam 1is illeml , unjust an”® also bad ia 1lav.

H) because the opposise parties havs crmmitied
1llegality with malafide intensim in declaring the

Alcce.

rasults, of nne selection which cannst be Acne in any

case.

PRAYER.

wherefore 1% is most respectfully osraysA Hhat
this Hon'bla Coupt mey be pleassed %o :-
1)

Issus ¥ o g i
9 a writ, orden on fidecsizn 4n 4
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a.buze of eariisrrarl €5 quash the impugned panel
an? oprder of meversinn @ited 8-6-1984 confained in
Anexures nde § and 9 respectively so far as fhey

ralats 59 the petitiosners 2" panel dated 26-5-84

a8 cmtzined in  Annexure noe 6 be IRingained,

issua a writ, order or directisn In tha nature of
mandamis Alrecting the 7pposiite partles nce 1 €0

3 53 allow the petiti-ners o work at thsir preseat
post of Sanlox Caonductnrs 1n grade Rs.e 700-200

as por panel dafed 26-5-1984,

o Issud such o;’sher wrils, orfer or Alreciisa as

my be da-msd fis an® proper L;; the circumsigness of

the casg, ant

to award cast of the wris petition o the

petitinerse.

Luck;m'.‘, dated :l — ML’\&N%

2/2—-6-1984. o (Vinay Shankar)

Afvicata,

Counse! for fhe petitinonszs.
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o 5.3, Sonrw " S 17279
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TWne 1B, /6-8B-111, vl & Tica,
LR D oW ‘&Ut 9:3,5%{

Yogew Balantisn foar o post of 5THs in GF 443 3-G0(RE)

8/8wrs

§ Rawje~t teph & - ¥
\5;[,, €t ripul duh » L¥O )
Al Tara o4d, TR LhO

° Y N.Otn A Luh
g. Tul e Miaen BTE " h

o B2 Gonenn cfig, tee BEB

B, foy a4l YTiahnre Ru LEC
2 ;%.er.asv»ha %;’:‘i’g. SR mig

j P unat o v
}?2 P?g??;riwnmva ¥f2a ? LUk R 4
WiIn, mapl CfEg,TTR agzn
1%, Do Xar R a0k
34 7 X Gulnty * Boa
18, X¥rirdp Teyg 37 * o=
| o gt o i v e S (s Yo . :
e amintian Fan g7 # © T
17, Savvny 1.8l WB . . o w., ]
L- " Y R

B4, V.0 Avnothi o7fr. TYH L 4 P

. S \2
Tr1o 40 8 prrvisions) peesie - \Nj/
k td. & ;"’i'f o L><\§\




I~ %Sh Ea2'ble High erurt 2f Juflcaume ab 1]ahab A

Hefe i-m & s Vso Uniar 2 IemAtn & a3,

(132

’i-‘ ;w&,k

- i~ I‘?ti B Ak A IS £ 1984,

o, 181/E/6-8 IT1 - - Dt, 3-3-84 (
a result of the selection held for post of SI‘E/ 4)\

As
ord, 425-640 (RS) on 15-6-83 and 22-5-83, the followin
candidates who have been placed on the p;.nel are promoied
as STE od, 425-640 (RS) and rrsted at the stations showing
against each. ’

1. ¢ri S.I. Alrm : g%}gzsgp AM-hoce STE BSB
2,°"  lanjeet 8ingh STE/FD " STE  FD
3. " aanioullah  STRIKO STE X0
& " Tara Prasad " v " "
5 "  K.N. Singh STE/BSB oo BSB

6 malram Misra -. (" " "
?7 " D, P. Saxena " n "
8 " gopal Kishone " IKO O\ p X0
9 * RS, 8inha wBm- N¢ ' n pgp
10 " T.n, mvasthi M IXO " 1X0
11 "  0,p, Bast " BSB " BB
2 % DG Kar " | " "
13 " LN, Gulathi " | " "
i v Brinda Ram " ' L
LI Kanchan Ram " o " "

This has approval of Sr. DCS/DPO/1KO

1.B. The services of item No.1 to 15 except M-S-B_who are
wpa already working in ad-hoc arrangement are regularized

in grade 425-6L0(RS)

Sopy tos SS/BSB, SS/1KO0, 8S/FD, Sr. DAO/IKO
As/pay B111

sd/-
DPO/1K0
3/3/84




(14) #\’L"l

In “he Hw'bl~ Hizh exurs of Juica™urne a*ullimab+7,Lu T Lonck

. Lmie PAtitian Ma, 2 1984, B
ot eiisch & o9ms Vao Untim 22 IFI & S e
NORTH¥RN RAILW/ . 2MIeXUe e %o
- HEADQUARTERS OFPICY® ‘ o
s e T nDA HOUSR
. ST T Tl EEC) : BARODA :

o T e - NEW DELHI, - A

‘ ‘L?SAFV¢ICA ”789 .

The Divisional Rei.sa; Maneger,
Hor*hern Rellway,

Dslai,Allshebad, Moxadebad, Tucknow.
Jodhpur, Bikener & Firozeporee.

Sub:- Restructuring of Conmerclal Cadro.

In connection with the imp.emantatien of
restructuring in the Commercidl Cedre ferwhiich ormd.rs hesve been
r¢ joived under Bowrd's letier N).PCIIL/80/5PG, 19 dated
20.12.1983, the 1cllowing instructions ars 1 esued @8 per tho
diroctives/decisiens of CCS3~ ”

(1) - All posts in the Commerc:ial Category for which
~r restructuring have b en raceived undar Roeml's

} _ letier No.PCIII/90/UPG/19 dated 20.12.1983, oxcept the

-f .

tategory o1 ¥nquiry-cum-Reservstioer clerks srs _
decentralised unto amd inc.uding Grade Re.?00~900(RS).

{11)- "~ While imnlemetiting restructuring, where promotioral

v - course is &8 pre-requisite comdition, staf{f wsy be pro-
noted to higher greds, pending pessing *he prescribed
prenotional course. Howsver, such stafi{ so pronotod
should be werned that trey will have te pass the

) prescribed prrcaotional ceurse in their first attenpt

88 otherwise they will be reverted. The divis loms
shou’d, therefore, contact the zonsal training
School, Chandausi, to have the cloases started o:
a progrsum-dbesie so that the staf{f pronoted as euch
are sent for training at the earliest. ’

(1ii)=- In regurd to the panels that hwe beon aasyuunced
after 1.1.14934/ not been announced/p .rtly operated/
8t1i11 unde. process of finalimation, the followhg
instruct s are issucd:-~ '

B (1) - Iu tre cose of sslections held prior to
1.1.1984 Lut panels not ~nnsunced, ‘rese panels
T should not be issued.

(11)- T nel - formed prior te i.].l?&( nnd'remsined
unopersted on 1.1..984, will etend lapse.

c:zzb\\ . (1i1)-Panele fomead prior te 1.1.[9&4 “utl portly
celon opera.ed, the uno

)
r
(
¢
\
\

Tre

\
Lt
7l

TN - etuni lapsed.

N
('\.

peruied vortion of the punesl will

P ) .
CIV)~ In view of macs upgradation with 8 ti, ht

I

schedule d: e, It i ¢ nui dred nacessar te expedits

' R Yem s - -
éZ////( , the selecticns, llence wri.ten test wher. necsgsary
‘) 9 - 18 disnenead with, However, other condicinns like °
9?9& (A “x fommula etes will rewnin operative, Tuin is
-

pxcected only for wiig npgradation, QY\'
ad/n-ﬂ.ﬁaw?nrvnuxuyanan) . -

Cony to: ‘. ‘ ¢ Gengrel Uanigsr (B)S1UlL. - \y:y
CCS, AddYL .00/ - - o/
Dy CO0/ 0, 500 /0 - A

el pe/ 7 e .

FIC & aub~-cectiog, “7V00e )

Yy e
it {:, r.'a,‘:’ T}‘%‘.".’ i



| B : - s) @

SN Northern Redlvays Az Kas 5.
o Fo1BLWEsT  Divisionsl Offdge, L
A o Lucknow Dt. 5/é4, L

s‘c;:-xc"so_ | ?%)9
. dg 2 reslsﬂ. t of selection of Inspector of Tickets
Gro Rse700-9 ) held from 2604434 16 20,4084 the following
Cendidates are selected end plnced on the paneli-

1. 6ri Sheo Barm Pde 8/Co § I/ IXOo
g ﬁria’.%:bedin‘ Chaudhary $/Co gg/%&
< : & &1 g ’ .
46{ “‘ So ?osri{;&af}%av_aq : BdgéC/?bo
5, " Jodo Khare - §IT/ BB ;
6o " Go Po I*iehav:inesh..a/c,, Conductor/ 1LKOq
7¢ " Dalo Rajwete $TE/ Hde yre Offloeo
8, “ Toke Srivastava ' & 17/ BSBe )
<y 9o " SoK.Guptz . 8 II/1K0e S
. 1,00 w Kgln Tandan., Conéuctor/mq
3 il " UgR Tiwari Hde TC/ KE o
A 12, " #1taf Hussalne s8I/ Tl :
130 " Pelle Singh, L & 17/ 1X0s ,
14. " Rajpati Rame &/Co | & It/ BSBe :
Yo \1‘ t_l.« ) (,‘_Ir PB ) ,
—~ 3%'; " ﬁ:‘?. g Shﬁ? , tméucg?)r/ 1X04
~ 170 " KsKe SachdWae ‘ ~do= k : S ‘
~ 18s " Selie Srivastavae : ~do= ‘.,.,...,./:. . PR e ety
1% « Ws T N .

This &8 2 provisiol@l‘ penele |

¥,

o

PR’ /M P ‘ .
Divisional PeTsonn€l Officery
NoRlYe Lucknove

| Gopy to:-
‘“J 1) sS/1Ko, Fn, PBH, BSB
~ 2) $6/Kashi. | -
T 3) 5,000 (G),Hde Wrs.0fficey Mo Rly, Baroda House, Rew Delhig
- 4) 8ro Do 8000/ lucknowe o
) 5) G.Eoﬂpaybill)/h\lelgpow?

~ | - W
o | » w\\“\}/

KP/ | . - N




oL () (»>y

’." e ’ . ‘ 'Ibrt'hern Rajlway A;L'quti‘" % Oo
- e T 18116-8/TC. IV Divisional Office =
* Yoo , \ _' Iucknow D, 26/5/84
"EOTICE o /‘P‘/,?(

As a result of upgrading w.e.f. 1-1.8L th.e staff .

- who have been selected in grade k 700-900 (RS) provigion.
ally are temporary promoted and posted as undepr :- "

r

ST, | ~ Desig, & Fromoted '
1o, _ Name stn, . as Grade Remark
s/sri “ .
1 Sheo Baran Pd. S/C SIT/LKo Sr. SIT/LKQ 700-900.
2 Beba Din Chaudhary s/C SIT/Iio -do- -do-
a 'D. ¥, Singh SIT/BsB Sr.SIT/BSE ~do-
‘8. P. Grivastava K. TC/FD Sr. 1d. TC/FD -do-
5 LA K SIT/BSB Sr. SIT/BSB ~do- .
6 G. P. lial. svinesh Conductor/BsB  Sr. Cond, /LX0-do-
7 - T.k. Srivastava SIT/BSB Sr. SIT/BSB -do-
.8 S.H, Gupta SIT/LKO Sr. SIT/1X0 ~-do- O
B 9  K.L. Tandon Conduetor/LK0  sr.Cond. /Li0-do- .
10  U.R. Tiwari Id. TC/KEI  Sr. Hd, TC/KEI-A ..
,.6 11  Atap Hisain SIT/FD Sr.8IT/TD  -go-
'T 12 P.N. Singh (I) SIT/LKO fre SIT/LKO  ~do-
13, Bajpati Ram s/C “IT/B5B Sr, SIT/BSB  ~do-
1 H.¥., Misra STE/PBI! Sr.STE/PBH ~-do-
15 K.P. Singh Conductor/LK0  Sr.Cond. /1K0-do- .
16 K. K, Sachdeva -do- , -do- -do~.
1?7 S. N Srivastavg -do- ~do- ~do- o
18  E.3. Sharma ~-do- ~do- ~do-. PFomoted
’ on ad-hoc
basis

The staff who were prom&ted as D.C.I.T. grade
RBs 700-900 vide thig office notice of even IMo. dated
26-h-84 are re-designated as under $= :

1. Srl U.P, grivastava, DCIT/LKO .

2. Sri B.L. Varma, Sr. CIT/LKO (STN)
- E Srl Ram ILochrn S/C Sr.CIT/LKO (Roster )
« Srl Ram Lal, sr., CIT/LKO (. qr. )
' 5. Sri Jamuna Pd. Sr. CIT/LKO (Raids)
. 6. Sri I, Kujur (ST), sr. CIT(Stn.)/BSB

This has approval of ADRM(OP)/LKO

Sd/- INlegibl

26/5 -
for Divl, Personnel Officer,
1. S8, LKO/FD/PBL/BSB Luckn ow 1
2. SS Kashi, | | | 5\7\\
E. Sr. DAO/ LKO |
. A.S./Pay Bill,

[3 ) " .
TN o
l\""(: £ | ) ) . ‘x@\,
«\":\: i%ﬂﬂ% ‘ : ok Aok o
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Tn the Hoa'ble Hlgh Couxs of Juflcajur 3% ullihebad,
Luckns. Beach, Lucxnwio

o Qe e Do I3 Jln Fehitln Woo of 1984,
. . ; . Koshav Finde Singh & »5Brse : ee Fetlistinnar,
ioees : e XTLOEY | Vs . __

Wt n of Infia & 7Ga0Ts e se ODperarThios.

20 @"’zﬂ"’&ﬂf"ﬁ‘ 5’f’/’ /84 | . Annexure K0e 7. y}/;’

- ‘5?‘373 FLT Xgie :";' s'.cfr. /on Sz'-..S;I'T/Lko 700:?’1’
¥ I L SRT, SIT[lko  — = S2iSUIT [Uee —cte

S o B T ot JLico - S Coorek Ut —at
) : -WO'%o‘E;QT , ST o — S 'S./(.'T.F/LC(@ oo

Q
3

4

5. >y o ' ) ! . '

. iwoézj{ Copet/Ltco - - S Comdf Llie —cty
g R RTREIT, SuT Jle = Sl sir/lte S




.

@)
In s Hy'dY IZigh Cour™ of Ju”lcature 13 Jdlah-~ba”,s
) oo i Yo . i, 1084
TeFe 31l-gh & 235 Vo ULnirmn ~f Iv"l: ~nF S

Wnl‘them Bﬂi 1v RV. o

. ADReXUNE NJe Se

: _ - . PVl 0rfice
Wn, 181, §/6-8/TC 1V, . " Lucknov at, "cg.’e.aq,'

- | ,.fr"\'
The provist il pnnel of Ingpector nf T*ckets

grade 700-900( RS) w4 mnnrhced vide thls office ntice
Vo, 181, 8/6-8/TC IV dated 35,5.84 is hereby cencelled

ond *he revised prov.psel 1s 3 unders - . 7
&/ 6hri , ,
. 1, Shen Baien Pd.(SC) SIT LKO E , .

g, Babndin ctimudherv " " -

3, D.B.Singh * SIT BSB - N

4, 8.P,Srivagtava H4,TC ¥D L

5; J, A.Xhatt ~ ' " 8IT BSB ' '

6. G. P, Mihavamesh (80 - Conduc.nr LKO '

7. D.S. Rajust = - - 81T hJ3,Qrs,Offtice ‘NDLS

B. T.R, Srivast avd . SIT BSB C |

- S.K.Gupta . . 8IT LKO ‘
10,K,L,Tanden Crnductor LKO

11U, B.Tewqu‘ : Hd,TC KEI t

12, i1t of Hussain - 8IT ¥D, '

13, P, 8 ,.81ngh"T 81T LKO .-

14, anpstl Rem (8C) .  SIT BSB ,

15, H, V. Msra . SiT PHEH 5 4

This hes the spprovsl of. ADBMOP),

Lo e ¢ : i s . .

N {wg
f/’Divl Personnel Officer,
. Lucknaw.

Oopy to:- o : ’ | - \
1. 33 LKO PD PBH BEB, |
. 98 KF* - -
3, S30(G) H4, Qrﬂ.offics,".ﬂly.,Barodn House, Wew Delhi

4, 8r,DAO LKO
8. A s. Pay Bi1l Lucknnv,

- m&/ i
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”

I—Q ~ T{ﬂ [ ] ) (/9) .
f‘ Y ~'bls High Cours of Jufiea’ure at ..11lanb:
h)i . o? T e '_31 1084° v ” T
3irgh & s Vs uni‘r" Af IR%a & I '
A 208 e a8l ‘ : i
Morthern Rﬁi ka. : HBS . 'rmp 3 " .O
s P ki i R

Ne . 1313/6.3/1'0 Iv. o _ pivl. ortice,
an\;mu at, .5 84, -

#

: In cﬂntinuatinn of this nt f‘iee ¥tice of éven numbef

: di:'ted 26, 5,84 the £rllnuing emndidstes ‘wh - have- 'been de., :

ponelled fmm grade 700-900(Rs) (Inspr.of Tickets) 3
~7c hereby reverted to thelr substfntive posts in grade

425-640( RG) ¢~
S/Shri - : . : : o

://1; K2, 31?'6!?! ) ] Cnnductor LKO S ‘ o

‘}(&K Sechaeva ° Conduct or.LKO . R

3, §.N,5riv Agt sva Conducter LKO. . . A
4, H, S.8harma* . .. . -’ Cnhductnr I.Kov ’ : »

7he underfinted STRs in groae “405% 640( Rsé are hereby temm‘auﬁi
grnmnted An adh~c basls in grade 700-900(33) ns(Inspae‘hnr ot |

scket«) snd pnsted as under t- .
S o Promnfed as Grade
8/ shri S o L
1. SoT.Alem .~ STE BSB Sr.er BSB '700—900
2. Rm%tt Singh” - - STEYD - FD -
/.3, Quel Anisullsh . g9.STE LKO " Lko . "
4. Para®d. STELX0 ", - Lk "
’I .
Thts hag the apprnval of ADRM(OP) I.KO. q/ﬁ_“ o
| o !”NWGN'
SVDIVI .Persrnnel Officery
Eucknmr.. -
. Ocopy tnz- : . : . o * ' . .
L ssIKO¥D PBE BSB. .
2, SS KEBI | -

a, §r.DAO LKO - -
a. 3 Fay Bill LXO.
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(20) 773

Ir the Haa'ble Hizh Cours ol Juficture 1% :11zhaba”,

Lucknow Seach, Lucknoswe

K
Jolt Petizin Nooe of 1984, 4\
"Kesirv Precad Singh & others . oo Pati%sinngrs
Versus
Lnion of India and sthexs. ee UpD.Partisse

ANnsxun nne 10. - ‘

io
Th~ Mivisiwnal Hly. Lianager, «
Uorshern Railway, Lucknove

——————

33) .

Ro ¢ Revessiag in 495-640(RS) from gwr-de 700-900
. , (
Acfereance & Your le'feor no. 181/4/6-8-1V
fa0d 26-5-84,

«lva duo rospect we be $5 siaue as under -

le kAt we vare wirki g as Corduckng from the year

1978 11 grfe of BSe 495~540.

2e Wbt “us o restructuring of tha ca’drs vig were
prmyB4a in grede of Bse 700-200 vi<e your le*i~p
%6 181/5/6-8-IV daied 26-5-1984.

3o A% we have been reverted to Gre RS e 425-640

withoul any proper n-tice azd faw parsoans h-ve began
assig:oﬂ seniari-!:y abnve us an® they have besn promntsd
1 Gre 700-900 (R3)e

4o  That we want 59 draw Jour kind a%lention $ovarss
Jengral lanager's les®r of even Do. datsd 28-3-84 in
which i~ pars 3 1% has clrarly been n ntiined $hap
B2 poael £irnod afex Jan. 84 will nob bs given any
¢ignizaaes, in respeci of res ructuring.

S5e 2% the Bo11owing Huo Poln%s clearmly shiw ot

"
4



@n

-2 -

injustice has been dine 47 us while revising our

sanisnity:~ N

1) aay notice vas not given before revising sur

N sealirity as we wnow that thsro is an agreomens
with bo%h $he recyznlssd uninsns w4l seni~pity

will snly be revised after giving pragsr notlcas

> to affected employees which has 0ot been dane in
R U caseoe
.
11) G.il's order on thr subject ars very clear % RZave
been ignsred, vwhile deciding our fate .
v ) 8, therefore, request ysu 0 kinAly cons ifer »ur
- case sympatartically so that we may get .Justice frm
youxr endo
y
Yours faithfully,
1. (KOP. SM),CUELICth,
~ Y) Dae” ¢ 14%h Juae, 1984. Lucknswe
& 2¢ (KeKe Sachdeva), Coaduchon,
B : ‘Lucknsw e .

3e (SeNe Srivastava), Coaductor,
Lucknovi e



@&2) As

In the Hon'hle High Couxd of Juficature at.llahaba?,

Lucknow Pench, Lucknow. v,
wrly Fetitian Hoe. /7  of 1984,
ye T K
N 984
;) OApNaviT
el 1
‘)HXG COURT
& sl T4y /JAE{;AHABAD
N TR
R
Kesmav Prasad Singh an® okhers. s Potitioners. 1
versus
union 5f Indla and »6herse. oo UppJPartisse
Affidavife

I, xeshav Prasa” Singh, aged absut 55 years, sm
of Sri Racha iohan Singh, Senlor Crnductor, Northern
Rallway, Charbagh, Lucknow, rcsidfent of 39-3, iisihbagh,
Lucknow, 5 hereby solsmnly affirm an® sta%e as
unfer - '

4.
l. riat the dsconsnt is himself petitioner ndse 1 ans ;
pairnkar of pebitisnsrs ade 2 on? 3 in  the abovs
nvted writ petition an? as such e #s fully canvarsan™

wi®1 $hr facts »f %he casSge

2¢ Tha® coakanis of pargs IL 24
—__ of thae accomoanying wris pstitisn zre trus o5

my ova kndwisdgs and the contants of paras

— age belleved by ms 45 be

true on the tasis of 1833l advicoe

3e  That .nrsxure no. 10 %o the writ potision has
/
besn cimpared with its sriginal an® it 1s cortified



( “

AE

(23)

Y

+het 1 1s a true cooy »f its opigin.l wiile
ARNSxurss nde 1 ©9 © re photosta’ coplese ¢

Luck:novi, dabed s | L/{w/

22 ~6-1084 Tsponent.

b Vapification.

I, she absve hamad dspmen’:, fp haroby wvarify
sha’ the contenbs of paras 1 to 3 of this affidavis
are true to my own kaowledfge, Shat no vart of 1% is
f-1s6 and asthing material has bem cincsaled, so

help me Gofoe

. v b .
nuckasv, datad: Qﬁ@’%};/()//'

22 ~6-1984, _ ™EPoN2 s e
e I i7entify the deponsnt whs
has sizned bsfore ms.

A’"‘V JCILC o "f

$olomly affirmed befire me >n g9 -£-19 £
at §-70a on/pome by sri Keshav Prasad 3ingh, the
deponant, whs 1s identified by Sri L’aw? Pty
Adfizcase, High Court, Lucknove

I have satisfied myself by examining ths
deponent that he 'undars“i:ands the conténts of this
affidavit which havs bsenh read over s=n~ explained %o

nim by Mo

L 305
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. @ =
0% '/f vt Lucknons Paonel.
1 s et Hon'vte HishkCourt  Luckn /‘Btg;q
TEHHS

»,; ardl aare {2tilines
,- e T T
l' _ K-P. Swmpt eko'fﬁé;g ‘y VS  Union of Amdia.

]
,t} ‘.
o %

7 Ls P Ao of 1997 sfemEl (geredg)
Y- To gHEHT @7 28 et & aro T X

%37 fa® gogwt § awdl s & oft femm viwe sharemm gede

, ————  A—xtfdl, R FAA S, TR, FGAS wgtEn

Gt waar gt fagew oed sfem (gewT) o g s AR
JAVE U YTEAT A aRIA AIa 94 AQAT AW qHT A
o Y Tt 7 FIEE § WA G AV A A Graw Fefae
o a1 Wl ar gAY AR ¥ fewd Wit wud it wam
- UEE G a1 GEEATT ¥ ST L1Qr |/ qfw 7 o gard
oA | WTAR 1 ATY gemwT ¥ TfEw o Wk Fade oF @
YOEAT ISTE AT QIS TqA A HL AT QA av faaw (wdwart)
= § | wr aifes foar gate T9an 997 ar gar grnaT g (qeawa) e
' ¥ AF ar 4w fagw sT—awtw agea gra A of ag qa s
guea agar T § R it § ag N wtwe wean § fo § e
T fAq it ax wmd ot et Y GdwE W Xww @wm o gwaA
Gt ¥ go auwt A feaww dawr @ war § o gaw

=
Mk’fﬁg%ﬂ"t W gwtw qT gl @it safrg ag gwEaAEn fae

w }%jh: WAT 9T SR AR |

3) -
(C3> Ndtrcses SV Vi fasc

et (vEg) A )
&t ‘2’2/ AZAT /:\ aw m\%t,

_\‘a'q mqa...... R LY TN Y R Ty T A Y TRy
m PN BB TENINIBIN PR PIIRIICOIILIOCILLS
LY




In the Hon'ble Hizh Court of Judicature at allan.bad,

Luck. ow BUJCh 2 LLEQ

Co..e Applicatim m 9:€ 1984,

=

?
WA s e e w - w

e s Y

* %5\4 Lo Kas'hgv Prgsad Singh, agsd abrub 58 years

Zg‘ ” 5 son of Sri Radma Liohan Singh, Senior
V fé,"/ M
v \é Conductor, Northarn Raliway, Charbagh,

Lucknow, resident of 39-3, Alsiibagh, Luckaswe
2 iBvgl Kristna Sachdéeva, aged aboubt 51 years,
snn of 3rl G.i. Sachdeva, Senlor Condictsr ,
Nofbhern Railway, Ciaarbagh, Lucknow,
reslfsal »f 46-Tilak tagar, Luckasou.
3e Siy:m Narsin Spivasiava, aged abzuk 52 years
son of Sri Reze Srivasiava, Senior Conductar,
- | Lorshern Railway, Charbagh, Luckasw, residant
A of II-116/G, Church Rsad, Lucknowe

4 LX) App.&.ica oy

Lris Pegitin NQ. Z(; 1984 .

Kesnrv Frasad 3ingh & others. oo Patisiongrs,
vaxrsus
Lnipn ”Jf :{n‘c_ﬂ a‘_“f‘ Dua [ ) Opp .-t“a.?tiﬁs.

pplicatisn far Shaye.

m +ha ab ve n:nad asplicants mosh msmci;fully brg
—

— TQVW'?:.) suonl. as uwder :-

That on  the basls »f “¢ facis an® circunmgi Boncas
_ s3a%es 1a $he scempayy ng wivy potisinn fuly sup_ormrd




L | '2
W . /

by an affidavii, this Hon'ble Court may kinfly be
pleased to pass an inferim order staying the operation
7L “he reversiin noxder dated 8-6-1984 conszinsd in

LNexurd noe IX o the wrl: petitisn so far 1% relates

A %n She applicants till the disposal of the wrlt pstition,
cnd 5 D2gs such dhher order or Ailrsctin as the
Hw1'ble Court deems fi% an® proper in the circumiancss
Y 3f $he casséo.
.v’ . ,
o
: i&g\\ﬁv‘k\i
wackaml, dated . ’ v p ")
(Vinqy Shankap) R
©) T x6-1984. o Advsecado, .

Caunsel for the applicants,

[+]
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N /  VAKALATNAMA

Refore | 9’\& the Ar\éi\'\,, INFRITY Covoit, ¢ Judicalivwe at, \
T H ConT et LL&QL'Q\(;C@%\S !‘wxdrih RIS TV N \' Mlaﬁm@y
Wauct ?-QQLCLmu Np. 2046 “-‘{5 84 el

S kP Suagh ol oo, et e
. Petitiones
‘ Versug
\TL,L’\AA.;&\\. @% Q,VLC{&& o G’ﬂ/@m : Reﬁndcéam’

)}hc Prasident of india de heroby appoint aad autherise Shﬂ&M“(\.@?\.m \ QhAla., Rdvaale
"'ﬂg' :'.‘L'e:chtg.‘.gmu MM\W‘A—Q@&J’#« . T&ixmua«i—-vm)&)v} VL'&M&WQ rﬁl‘z’é 00\6- qererecea

%o appear, act, apply, plend in and prosecuic the above described suit/appesi/procsedings on bekalf of the
Union of India to file and take back documents, to accept processes of the Court, to appoint and instruct
Counsel, Advooatg or Plesder, to withdraw and deposit maneys and generally to represent the Union of India in the
2bove described suit/appeal/prececdings and to do  all things incidental io such appearing, acting, applying
Pleading and prosecuting for the Union of India SUBJECT NEVERTHELESS to the condition that unless expsesd——
authority in that behalf has previously been obtained from the epprapriate Officer of the Governmeni of India, the
said Counsel/Advoeate/Pleader or #ny Coungel, Advocate or Pleader appeinted by him shall not withdraw or
withdraw from or abandon wholly or parily the suit/appeal/claim/defence/proceedings against all or any
defendants/respondents/appellant/plaintififoppasite parties or enter into any agresment, settlement, Or compromise
whereby the suit /appealjprocesding is/are wholly or partly adjusted or refer ali or any matter or matters arising or
in dispute therein to arbitration PROVIDED THAT in exceptional circumstances wheq there is not sufficient time to
coneult such aghvopriate Officer of the GGovernment of India and an omission to seftls or compromise would be
Nely prejhdicinl to the intevest of the Government of India and said Pleader/Advacats of Counsel may enter
ykement, settlemont or compromiss whereby the suit/appeal/proceeding is/are whelly or -partly adjusted
ery such ease the sid Counsel/Advosato/Fleader shall recerd and eommunicate forthwith to the said officer

%- 591 reasons fer entering into the agresment, settloment or compromiss.
N

" The President hereby agress to ratify all aots dong by the aforesaid Shei. S‘&.DLOU/\[U\W VWMA '

.'-.WQCO\E -------- R R T IR T e itaes ¥+ i88 JRIS 997§ 6% s ddda e ddTS ioviiins,
»

in pursunce of this authority.

into

IN WITNESS WHEREOF these prasents arc duly excouted fof and om behalf of the President of
india thisthe.. ... R F - F. N8N 19

Precopled
Dated.... 2. T=.F..=.. 1081, /’ﬁ—’—
. CS'(—GLM Vw"u“%&ngnauon of the Executnve ﬂi er
N.R.—149/1—June, 1981~75,00 F. A-E\N 0 od
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AT ALLAHAGAD

I THE HON'BLE HIGH COUKT OF JUDIC~TU.E

N
SITTING AT LUCKEOW
25802 | -
e C.l. Applicetion NoQ R . () of 1984
| | Syed Izhar Alam & others  eseesees..  Applicants
Versus
OPR. Parties

A
£
% In Re. -
~ Writ Petition Noe 3046 of 1984
Petitioners

KeShav PI‘asad Singh & O‘Ghel‘s s eses o0 e
Versus
Oppe. Parties

Union Of India & Other's MR EEEEEEKR]
Application for vacating the stay order.

The applicants most respectfully beg to submit
'

as under :-
That for the facts and circumsbances stated
in the accompanying counter affidavit it is most

respectfully prayed that the stay order'dated 27.6. 1984

is liable to be vacated.
alde
(L.P. Shukla)

Advocate,
Counsel for the aprlicantse.

Dat =4 Lucknow:

August § , 1%BL.
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. HIGH COURT:
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IK THE HON'EHLE FIGH COUAT OF JUDICATURE AT ALLAHAGAD
SITTING AT LUCKNOW

Writ Petition No. 3046 of 1984
Keshav Prasad Singh & others eeecesesse FPetitioners
Versus
Union of India & other's ecececessccsecee Opp; Parties

Counter affidavit on behalf of

opposite pa.ties 4, 5, 6 & 7.

I, Qazi Anis Ullah, aged about 57 years, 177
Bheri Mandi, Molviganj, Lucknow, do hereby solemnly

affirm and state on oath as under &=

1 That the deponent alongwith Syed Izhar Aiam,
Ranjeet Singh and Tara Prasad has sought impleatiment
in the above writ petition as they are the necessary
parties. The deponent has been autporised by the
aforesaid persons to file this affidavit. The
deponent has read over and understood the contents of
the writ petition and is fully conversant with the

facts deposed to herein.

2. That the deponent along with Syed Izhar Alam,

ranjeet Singh and Tara Prasad were appointed prior to

A
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the petitioners and hence they are senior to the wo
petitioners in length of service. Syed Izhar Alam
was appointed as Ticket Collector on R4.10.1946,
danjeet Singh was appointed as Ticket Collector on
2042.1947, Qazi Anis Ullah (deponent) was appointed as
Ticket Collector on 21.6.1949 and Tara Prasad was
appointed as Ticket Collector on 3.12.1948 whereas
— petitioner no.1 was appointed as Ticket Collector on

e 28.11.1982, petitioner no.2 on 19.3.1958 and petitioner

no.3 on 104141955,

3. That the petitioners were promoted in the
next higher grade of Rs330-560 (23) after M/S Syed
Izhar Alam, R8nzeet Singh, Qazi Anis Ullah (deponent)
and Tara Pfasad. Hence the petitioners are again
junior in the promotion grade @also. In the promotion
grade of Rse330-560 Syed Izhar Alam was promoted on
-L 311241959, Ranjeet Singh on 3.7.1961, Qazi Anis Ullah
» Y on L4.11.1962 and Tara Prasad on 5.11.1962.

Lo That the petitioners as well as M/S Syed Izhar
//; \UJ{FOQ Alam, Ranjeet Singh, Qazi Anis Ullah and Tara Prasad
&

; = 'm«‘“ :
5 3
C

L

)
‘mi ﬂ€3 of Bse330=560 (aS) were required to give option for
T

’s

while working as Train Ticket Bxaminers in the grade

‘\ \\‘ é 8 promotion in the grade of Bse 42 5-640 (RS} for the
“Q
E\_““ AL»AQL/, following posts in the said grade :=-
(i) Conductor
“Ql N L@QCPL\ (ii) Senior Ticket Examiner

@@6\ (iii) Head Ticket Collector

5 That the petitioners accordingly gave their
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option for the post of conductor whereas 11/8 Syed Izhar
Alam, Ranjeet Singh, Qazi Anis Ullah and Tara Prasad

gave their option for the post of Senior Ticket Examiner.

e 6. That the post of Conductor in the grade of
Rse 425-640(3S) was declared as non selection post which
means that whenever any vacancy in the post of Conductor

wag to be filled the staff opting for the post of

i ”'\'{

4 ) Conductor will be promoted on the basis of seniority
| whereas the posts of Senior Ticket Examiner and Head
: , . Ticket Collector were declared to be selection posts
: and as such the staff opting for the said posts shall
f get their promotion in the said grade after passing
: the selection test.
f,’ 7. That in the year 1978 a upgrading of the Posts
: in the Checking Branch was made with effect from
‘3 1.1.1979. On the basis of this upgrading the Senior
il . . !
' ™ Divisional Personnel Officer, Northern Raliway, Lucknow,
S by his letter dated 30.8,1980 worked out and found
F out 23 posts to be upgraded in the grade of Rse425-640
; S SR (2S). The said 23 posts according to categorywise
A A A .
L :{5? f £? ng strength were described as under -
il ‘O S s v:
il ' L ‘:\4{!‘ wn
b W5 Lﬁa' ; (i) 3 posts of Conductors
1 \ - TR .'."% Q '
vy 4- 8/@'4? ! (ii) 16 posts for Senior Ticket Examiners

‘\ Cury VLP:‘\ s .
N, ALLRTS (iii) 4 posts for Head Ticket Collectors

—

il Lo 1 «Se - v -
M ék@K; Moo (i(tch A Eue eopy of the DPO's letter dated 30.8.1980 regar
' ding upgrading of posts is filed as Annexure No.D-1

to this affidavit.
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8. That according to the aforesaid upgrading of
posts the petitionecrs were promoted on the posts of
Conductors on the basis of the option given by them.
Similarly 1/S Syed Izhar Alam, fanjeet Singh and Qazi
Anis Ulleh (deponent) wers promoted 2s Senior Ticket
Txaminers. It may be mentioned that the petitioner
nos. 2 and 3 were promoted as Conductors temporarily
against existing vacancies by letter dated 19.1.1979
and petitioner No.1 was prombted on adhoc basis W.eefe

30.8.19800

9. That the Railway Board by its letter dated

20.12.1983 made a re-structuring of the posts and

- accordingly the posts of Checking Branch in the grade

of Rseli25-640 were revised from 15.4% to 29% wee.f.
1¢1¢1984. According to this letter all the three
cateéories, that is, Conductors, Senior.Ticket Examiners
and Head Ticket Collectors were entitled to the benefit
of re-structuring of posts Weeefs 1.1.198;. A true

cop& of the Railway Board's letter dated 20.12.1983 is

filed as Annexure No.D-2 to this affidavit.

10. That the selection for the pogts of Senior
Ticket ®xaminers in the grade of Bs.425-640(dS) in which
}M/S Syed Izhar Alam, Ranjeet Singh, Qazi Anig Ullah
and Tara Prasad appeargiwas held on 25.10.1979 but for
certain administrative reasons the results Were held
upe This selection test was held to give benefit for
the post of Senior Ticket Examiners in the grade of
Bse 425-640 on the basis of ﬁhe previous upgrading of

posts by letter dated 30.8,1980 (Annexure D-1) wee.f.
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11, That on the basis of the representations/appeals
filed by the persons affected by thé non declaration

of the results for selection of Senior Ticket Examiners
they were required to appear in another selection test-
on 15.6.1983 and 20.10,1983. The result of this selec-
tion was declared on 9.2.1984. In the said selection
11/S Syed Izhar Alam, Ranjeet Singh, Qazi Anis Ullah

and Tara Prasad were declared successful and were
accordingly given full benefits of pay and seniority
Weeoefe 14141979 on the basis of the Aailway Board's
letter dated 30.8.1980 (Annexure D-1) The letter
dated 9.2.1984 declaring the selection result for the
posts of Senior Ticket Examiners is filed as Annexure
No.2 and the postings on the basis thereof ig filed as

Annexure No.3 to the writ petition.

12, That on the basis of the result of the selec-
tion for the posts of Senior Ticket Examiners and the
facts and circumstances indicated above, & combined
seniority list was drawn up and announced by notice
dated 12.4.198L4 for further promotion on the basis
of selection for the post of Inspector of Tickets in
the grade of BRse700-900, According to the said notice
M/S Syed Izhar Alam, Ranjeet Singh, Qazi Anis Ullah
and Tara Prasad found place at sl. nos. 17 to 20
respectively and have been shown senior to the peti-
tionefs who are placed at sl. nos. 29, 30 and 32 rés-
pectively. A true copy of the notice dated 12.4.1984

showing the combined seniority list for the purpose of
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selection for promotion in the grade Fs.700-900 is

filed as Annexure No.D-3 to this affidavit.

13, That in accordance with the directive from the
General Manager (Personnel) dated 23.3.1984 the fixa-
tion of seniority of Head Ticket Examiners, Senior
Ticket Collectors and Conductors in the grade of

Rse 42 5-640(dS) for promotion as Chief Inspector Ticket
is to be done on the basis 6f the length of service

in the grade of Bs330-560(4S) keeping their inter-se
seniority in grade of Rse425~640(2S} in their respective

categories intacte. A true copy of the letter dated

23.3.1984 from the General Manager (Personnel) is filed

as aAnnexure No.D-L4 to thig affidavit.

1L, That opposite parties appeared in the selection
test as Senior Ticket Inspectors on the basis of the
notice dated 12.4.1984 but when their names were not
included in the selected list thev m2de a representation
which was allowed and the panel dated 26.5.1984 was
cancelled and a fresh panel was declarsd on 8.6.1984
showing the names of the opposite parties (as STEs)

in the said panel filed as Annexure No.8 to the writ
petition and the petitioners, who Wwere juniors, were
depanelled and referted to their substantive post in
the grade of Rse425-640 by notice dated 8.6.1984 filed

as ammexure no.9 to the writ petition.

15. That on the basis of the aforesaid notice
dated 12.%4.1984 the opposite parties were given benefit

of restructuring of posts Weeefs 1.1.1984 on the basis
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of dailway Board's letter dated 20.12.1983. Thig notice
further indicates that the said opposite parties Were
given benefit of selection and empanelment on 9.2.1984;
with effect from 1.1.1979 and thus placed senior to

the petitionerss

16, Thatvby letter dated 16/23.7.1984 of the Divi-
sional dailway Manacger, Lucknow, the staff in the grade
of B3 425-6L0(328) as @ result of upgrading w.e.fo
141.198L has been temporarily put to officiate in the
grade of Bse550-750(2S) and posted on the same station.
The said notice in order of seniority indicates the
opposite parties Syed Izhar Alam, Ranjeet Singh, Qazi
Anis Ullah and Tara Prasad at sl.nose 1 to 4 whereas
the petitioners are placed at sl.nos. 12,13 and 14

rospectively. A true copy of the notice dated

16/23+7.198L4 is filed as Annexure No.D-5 to this
affidavit.

PARAVISE ARPLY TC THE WRIT PETITION

17. That paragraphs 1 and 2 of the writ petition
as stated are denied. The petitioner nos. 2 and 3 Were
promotad on temporary basis as Conductors in the grade
of Psok25-640(32S) by notice dated 19.1.1979 and peti-
tioner no.1 on temporary adhoc basis on 30.8.1980

and petitioner nose 2 and 3 weres confirmed in the said
grade W.eefe 25.11.1979 and 1.12.1979 respectively

and petitioner no.l was confirmed on 1.1.1981.

18. That in reply to paragraphs 3 to 6 of the writ
petition averments rede in the aforesaid paragraphs

of this affidavit are re-iterated and contrary averments
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made in paragraphs under reply are deniede.

19. That in reply to para 7 of the writ petition

it is statasd that the direction contained in the letter
of the General'ﬁanagef dated 28.3.19&& relates to lap-
sing of panels framed after 1.1.1984 prspectively and
does not operate retrospectively and as such it is not
applicable in the case of the opposite parsties who

as STEs were eligible for selection to the post of
Chief Inspector of Tickets in the grade of BEs.700-900,
In this context averments made in the aforesaid para-
graphs of this affidavit are re-iterated and contrary

averments made in para under revly are deniede.

20. That para 8 of the writ petition is denied.

In the light of the facts and circumstances stated in
the aforesaid paragraphs of this affidavit the notice
dated 124.198L fixing the inter-se seniority was
correctly drawn in accordance with the letter of the
General Manager (Personnel) dated 23.3.1984. The
opprosite parties being senior to the petitioners in
service Were correctly placed higher in the said senio-
rity list. The petitioners having failed to challenge
the said seniority list are not estopped from challeng-
ing it in this writ petition. It is further denied as
alleged that the said list was contrary to the ingtruc-
tions contained in the letter dated 28.3.19§i filed

as annexure no.4 to the writ petition. The panel dated
9.2.1984 in respect of Senior Ticket Examiners wWas
operative Weeefe 1411979 and as such it did not come
within the purview of the said letter dated 28.3.198K

regarding lapsing of panels framed after 1.1.1984. In



“Om

any case the petitioners were also given benefit of
promotions in the grade of Bse425-640 w.e.f. 11,1979
with retrospective effect and the same behefit cannct

be denied to the ansWefing opposite partiese

21. That in reply to para 9»of the writ petition it
is stated that the answering opposite parties were
also called for selection by notice dated 12.%4.1984

in which they were shown senior to the petitioners

as already stated in the aforesaid paragraphs of this

afrfidavite.

224 That paragraphs 10 and 11 of the writ petition
ag stated are denied. The names of the answering
opposite parties were wrongly excludéd from the panel
of successful candidates. The petitioners being junior
to the answering opposite parties in gervice wers not
entitled to be brought on the panel for promotion to

the next higher scale of Rse700-900.

23. . That para 12 of the writ petition as stated

~is denied. It is denied as alleged that the answering

opposite parties, Whose names Were placed in the
revised panel, Were junior to the petitioners or that
they were not selected for the POsts in question. It

is further denied as alleged that they Were disqualified

from being selected under General Manager's order dated
28.3.19§A. It is also denied as alleged that the
answering opposits parties wWers unsuccessful in the
selection held on 26.4.1984 to 28.4.1984. The correct

facts are that the ansWering opposite parties having
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been given benefit of promotion as STEs Weesfe 141.1979
were entitled to be placed on the panel for promotion
in the grade of Rs.700-900 on the basis of their senio-
rity and length of service than the petitioners who

not
The answering opposite parties have/been

Were junior.
deliberately impleaded in the above writ petition
although they are necessary parties and as such the
writ petition is liable to be dismissed on account of
lachess The deponent is further advised to state that
the empanelment of the answering opposite parti@é and

the cancellation of the panel illegally drawn up are

in accordance with the rules.

2L, That para 13 of the writ petition as stated
is denied. The petitioners have deliberately refrained
from attending their duties and for the purpose of
filing the above writ petition. The petitioners are
thus guilty of concealment and mis-representation and

as such are not entitled to any relief claimed in the

above writ petition.

25.  That para 14 of the writ petition as stated

is denied and the averments made in the aforesaid para-
gfaphs of this affidavit are re-iterated. The cancel-
lation of the panel and empanelment of the answering
opposite parties are valid in the facts and circums-
tances of the casee It is denied as alleged that the
answering opposite parties were declared unsuccessful.
The names of the staff securing qualifying marks in

a selection are arranged in order of seniority and
the vacamcies occuring are filled in accordance with

the list. The panel is drawn on the basis of seniority



o
’.
A
~
¥
K“\q‘
BN
el y ~
B Co, -
’ . . '(‘b‘ "\
¢ I. -i-;\
{ ¢
C oy
_— RO
<'k;.‘ - 8’8"\'
\ fo L — ,j.'
\_“\‘("U{[' AR :

-] -

subject to exclusion of those who do not secure quali~.
fyving marks in the selection. A Pecson, although
securing qualifying marks, may not find place on the
panel on the basis.of inter-gse seniority of the success-

ful candidatese

26. That para 15 of the writ petition is denied.

It ig denied as alleged that the cancellation was

done without the approval of the competent authoritye.

It is re-iterated that the corrected :;anel in the
present case had the approval of the competent authority

in accordance with the Railway Establishment Manual.

27. That para 16 of the writ petition as stated is
deniede The order is legal and within rules. It is
denied as alleged that the order amounts to reversion.

It is merely a corrective measurcs

28, That para 17 of the writ petition as stated is
deniede In view of the averments made in the preceding
paragraphs of this éffidavit it is denied that the
answWering opposite parties wers not qualified or that

they were not selected for promotion.

29. That para 18 of the writ petition is denied.
It is denied as alleged that the corrected panel .incor-
porating the ans®Wering opposite parties has been drawn

as a measure of punishment.

30, That para 19 of the writ petition is denied.

The cancellation or modification of the provisional pane
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as in the instant case, is within the competence of
the Railway Authorities as specified in dule 216 of the
Indian dailways Establishment Manual. It was a correc-
tive measure to restore the restore the rightful place
to the angwering opposite parties wiich was denied to
thems The claim of the petitioners to hold avplace in
the panel as a right is denieds It is further denied
that there is any violation of natural justice or

Article 311 of the Consgtitutione

31. That para 20 of the writ petition is denied
in view of the facts and "circumstances stated in the

preceding paragraphs of this affidavit.

32 That in reply to para 21 of the writ petition
the deponent is advised to state that the representa-
tion was misconceived inasmuch &s no right accrued to
the petitioners by their erroneous empanelment in a

provisional panele.

33, That para 22 of the writ petition is denied.
It is denied that the cancellation of the panel amounts

to reversion on pick and choose policye

3L That para 23 of the writ petition is denied.
It is denied as alleged that the petitioners are still
holding the posts of senior conductors. Iﬁ ig also
denied that the petitioners will suffer any loss or
injury in the facts and circumstances @&lready stated

abovee

9
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35. That para 24 of the writ petition is denied.

No cause of action accrued to the petitioners and the
writ petition is misconéeived and not maintainable on
the grounds stated thereim. The writ petition is liable

to be dismissed with costse

36. That the petitioners in the above writ petition
have obtained a stay order dated 27.6.1984 during the
surmer vacations without impleading the ahswering
opposite parties who are necessary parties in the above
writ petition. The stay order has also been obtained

by mis-representation and suppression of material facts.
Thus the petiticners are guilty of laches and as such
the stay order is liable to be vacated. The impugned
order dated 8.6.1984 {Annexure No.9 to the writ petition)
has already been implemented in respect of the peti-
tioners and as such the stay order dated 27.6.198L

f& has become infructuouse.

= Dat =d Lucknow: Depo en{?¢0M ol

August 6, 1984

,/fgﬁujszp Verification
,@" 25 9,
}E?‘ i " I, the above-named deponent, do verify that
Q —‘"‘F,’ MO [z " ) " ,
Y RS ? i the contents of paragraphs 4 o 24 amd 33 %o 36
v ‘ : N
N \G"i . 81_ 84/, . .
%y 6” >, 57 of thig affidavit are true to my own knowlsdge and
y\iiF““ AL ~ . " : ' n
those of paragraphp— 3%

of this affidavit are believed to be true by the

deponent. No part of it is false and nothing material
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has b=en concealed. So help me God.

Dat=d Lucknow: %ﬁ\er&w cllel,
August é , 1984,

I identify the above-named deponent
who has signed before me.

Qéﬁvocate.
Solermly affirmad before me on ‘{—Q—/Qg%
at9-1$ amm./p.m. by Sri Qazi Anis Ullah

the deronent who is identified by

sri L~ pgwxé&

Advocate, High Court, Allahabad.
I have satisfied myself by examining the deponent
that he understands the contents of thig affidavit

which have been read out and explained by me.

'y - < ¢
7 ﬂu‘%ﬁa/ Mf
2 KULDEEPAK NAG

7
1
< MG o OATH COMMISSIONER
aaa] High Court +. . 4bayg
847‘;' Lucknow, Beici
Sk No ....J9/4.00 L



IN THY HOI'PLE HIGH OOULT GF JUDICATU.tE AT ALLAHABAD
SITTING AT LUCKNOW

vrit Petition No. 3046 of 1984
Keshav Prasad Singh & other's eeeececace Petitioners
Versus

Union Of India'&: Others Sesessvsssee Oppo Pal"‘cies

Annexure NO.D-1

“\
/ _
< Northern Railway
No.18186/8-11 Divli. Office,
Lucknow dt. 30.8.80
Noticee
Due to revised % in the different categories
of Ticket Checking Branch the following posts have
been upgraded in scale Rse425-640(2S) .
1) Conductors in grade - 3 at LKO in lieu of TTEs
Rse 42 5-640( 23) in scale
Rse33 0~ 560( 13}
: 7 at LKO)
2) STEs in grade - 7 at BSB) -do-
ER e Rse 425-640(48) 2 at FD )
, I Fo \., . _

‘;“?‘fﬁ"’:‘% SN 16 |
S ) Hd.TCs in grade 1 at FD ) in lieu of TCs
O ] iﬂ' R Rse 42 5=640( 18) 1 at SLN) in sczale

x SR b7 1 at PaG) Rse260-400(<S)

v, oy 2 /; 1 gt KEL
\\Q;-K’ Ekjggyz .

o O(} N RN A

G, AL S

e As a result of the above the undernoted
promotion orders in scale Rsek25-640(1S) are hereby -
issu=d dn Adhoc basis to have immediate effecti-
Sl. Name Present Promoted in Remarks
Noe Desig.& scale Bs
station of 425—6AO(dS) as
working. & posted at.

S/Shri _
1. K.P. Singh TTE/FD Conductor/LKC  Against upgraded post
2. H.S.Sharma TTE Hd.Qrs -do- -do=-
3. K.K.Mukherjee ~do- -do- -do-
L R.L.Khunkhun TTE/LKO STE/LKO -do-
5. GJi.Nigam ~do- . ~do- -do-

o S.Dubey ~do- . =do=- ~do-
7. Ranjeet Singh TTE/FD STE/FI Ge0=
8. QeAnisullah TTE/LKO ST®/LKO -do=-



S/Shri
90 e S¢Sinha
10e T.N.Awasthi
11. Roop Lal Mehta

12+ Inder Kumr
13. P.i.Srivastava
1[4’. O.PQDaSSi

15, Bachha Tewari
16, Brinda Ram

17. Kanchan Ram
18, Pachkauri Ram
190 S.B.Singh

20 S Ishar Alam

7.
21. Smt.S.K.Devi
22. SheBalram Misra
23. Kewal Krishan

2L, H.L. Pandey
25, T.N,Srivastava

26. Uo.

27. B
28. K. .Singh

29, H.R.Covid
Prem Dass(K.P.}

1. Mathias Kujur

TTH/BSB
TTE/LKO |

TTE/Hd. §r.
Squad NILS

~do-
TTE/BSB
" <do~-

-do-
SIT/BSB

TTE/BSB

TTE/BSB
~do-

Hd .TC/BSB

TTE/BSB
-3 0=
TTE/FD
TTE/LKO
Hd . TC¥PEH

TTE/BSB
TTE/BSB
~do-

TTE/FD(SC)
TTE/FD(SC)

TTE/LKO(QT)

e

STE/FD
STE/LKO
e Yo It

~do-
=do-
-do-
~d0-
STE/BSB

STE/BSB

ST¥/BSB
-do=-

ST®/BSB

STE/BSB
=do=-
Hd,TC/FD
Hd,TC/SLN
Hd.TC/PRG

Hd.TC/KEI
Hd,.TC/BSB

Hd.TC/SHG

Hd.TC/LKO

Hd .TC/PEH

Against upgraded post
Fedo-
~do-

~d o=
dgainst vacancy
~do-
-do-
Against upgraced post
His promotion as STE
is hereby regularised.
Upgraded post.
-do-
~do-
-do=- as hig
Ist option is that
of STE. _
Againstupgraded post
- O—
Againgt upgraded post
‘ -do-
-d o=
at his own request and
will not be eligible
for free transfer pass,
J/leave or transfer
allowances
Against upgraded post.
Againgt vacancy
~do- of
Sh.S.I.Alam.
Against the vacancy
Againsgt the vacancy
of Sh.J.P.Shukla.

Against the vacancy of
SheT.NeSrivastava
transferrede.

This has the approval of Sr.DPO/1KO.

Note:

upgradation of
same duties as at present i.e. STEs will have to
man the sleeper coaches and Hd.TCs will hadve to do
the duties of TCs if necessary.

1« Since the promotions of 'STEs & Hd.TCs' are against
4 basis, they will have to do the

ii. The promotion orders of item Nos.2,3,11 & 12 are
subject to their being free from SPE/Vig/DAR cases,
if anya .

@&«6/»' s pelide

They will only be eligible for promotion in grade
Pse£25-640(18) when they will join Lucknow division.

L.P.C. and other service particulars be sent direct,
to senior subordinates concernsd advising this officee

sd/ rR.K, Yog
30/8/80

Sr.Divli. Personnel Officer,

Lucknowe.
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Copy for information and necessary action to :-

Station Supdt. Lucknow & Varanasi.

Station Masters, FD,SLN, PdAG,KEI, PBH, SHQ

Divi, CIT LKO

OIT (Stn.) LFO,CIt/FD & CIT/Varanasi

Sr. DAO/LKO

A3/Pay Bill Lucknow

g.M.(P) & ACO(T) Hd.Qrs.Office, Bardda House, New
elhio

EN N0 ALE, N VUl | Iy
®
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IN THE HCH'BLE HIGH COU&L OF JUDICATUAE AT ALLABABAD
SITTING AT LUCKNCLW

Writ Petition No. 3046 of 1984

Keshav Prasad Singh & other's eeeeesee.. FPetitioners
i

A Versus
Union of India & others seeecsssecsess. OPp. Parties
Annexure No.D-2
- \‘
]
¥ Govt. of India

(Bharat Sarkar)
Ministry of Railway (Rail Mantralaya)
(Railway Board) -

No.PC III/80/UPG/19 NMew Delhi, dated 20.%2.1983.

The Genl.Managers,
A1l India dlyse.
C.L.W.,D.L.W., and I.C.F.

Sub:- Cadre review &and restricting of non-
gazetted cadrese.

Arising out of & demand rade by the staflf side in
Departmental Council (Rlys) of the J.C.M., the Ministry
of Alys. have decided that the following Group tCt
categories should be restructured as indicated in the
enclosed annexure.

e

1.I. Controllers (Traffic Deptt.)

1. 2.4ii.Comml.Clerk/Weigh Bridge Clerk.
iiio Tkto CheCking Staff.

ive Eng--cum-ieserve-clerk

Ve Train clerkse

vi. Staff of date Processing Centre
vii. Traffic/Movement Inspectorse

2e For the purpese of restructuring, the cadre
strength as on 1.1.84 will be taken into account and wi
include Hest Givo- and Leave deserve Postse

3. Staff selected and posted against the additiong
high grade posts as a result of restructuring will hav
their pay fixed under fule 2018-B(FR-22¢) Il Weaefe 1.

n?p .o, Lele The existing classification of the posts cove;
L > by these restructuring orders, as "Selection" and "HNo
o [[ X Selection" as the case may be, remains unchanged. H
CF ?7 . for the purpose of implementation of these orders if
-+~ )~ individual Rly. servant becomes due for promotion to
8,.84/ one grade above the grade of the post held by him,
o 6f,.,"ﬁw, present, on & regular basis, and such higher grade }
L, ALY is clas3ified as a "Selection" post, the eXisting s

Q\op - Ds (oA
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will stand modified in such a case to the extent that the
selection will be based only on serutiny of service records
without holding any written test and/viva voce test.
Naturally this procedurs, the categorisation as "outstanding
will not exist. "

Le2, In case, however, 8s a result of these restruc-
turing orders, an individwd railway secrvant becomes due
for promotion to a grade more than one grade above that

of the post held by him at present on a regular basis

the benefit of the modified procedure of selections as
aforesaid will be applicable only to the first such
promotion (if that post happen to be a "Sektion™ post

the second and subsequent promotion, if any, will be based
only on the normal rules relating to filling in of
"Selection™ or Mon-Selection™ posts (as the case may be).

Le3e The relaxation in selection procedure 2s afore-
said will in any case he applicable only to the vacancies
existing as on 31.12.1983 and the vacancies existing on
1.1.198L due to cadre restructuring in terms of these
orderse.

5e ‘The existing rules and orders in regard to
reservation for 3C/ST will contine to apply while filling
up additional vacancies in the higher grades arising as

a result of restructuring.

6. The selection grade posts created in the catego-
ries covered by these orders should be adjusted against

the upgraded posts. Any holders of selection grades not

so adjusted will continue to retain such grades as personal
to them till the next reviswe Details of such cases should
be reported to the Board by 30e4.8k.

7. In all the categories covered by this letter even
though posts in higher scales of pay have been introduced
as a result of restructuring, the basic function, duties
and responsibilities, attached to these posts at present
will continue to which may be added such other duties

and responsibilities as considered appropriates

8. “hile implementing these orders specific instruc-
tions given in the foot-note under eagh category in the
enclosed annexure, should be strictly and carefully
adhered toe.

. The Board desires that restructuring and posting
SF ghaff after due .process of selection should be completed
within a period of three months from the date of issue of
these instructions positively and compliance reported to
the Board.

10, The Rlyse. will carefully assess requirements of
funds on account of this restructuring for 1983-84 and
1984-85 by Telegraphic advices to Addl. Director Finance
(B) aly. Board. :

11. Hindi version will follow.

Oy Rus s



%
12. Kindly acknowledge receipte.

8d/- XK. Venteran
Jt. Director Wstt.(P& )
Aly. Board.

Statement indicating restructuring of certain group 'C!' .
cadre (Annexure to Board letter No.PCIII/80/UPC/19
dt. 20.12.83.

Sc.No. %ﬁ%?giggk?giggf Existing % deﬁised %  demark
1. i) 260-400 2942% 20%
ii) 330-560 53 49% 37%
iii) 425-640 154 4% 29% X
gv) 550-750 1 % 9%
v) 700-900 0.5% 5%

Note:- The cadre of train conductors in scale Rse425-640
is to be combined with the checking staff in the
cosresponding scale only for the limited purposes
of determining higher grade posts in scale Rse
550-750 and Bse700-900 after which the category
of train conductors will continue to eXist as a
separate category as at present.

bc Py seciet,

True copy.
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. T THY HOIELK RIGH couar op JUDICATUSR AT ALLAE AByD
- SITTING AT LUcKiow
| | "Writ Petition No. 3046 of 1984

KEShaV Pl"asad Sing’l & OtheI‘S >c-coo.-olo Petitioner‘s
\ Versug
Union of India & others ttreeiennana.., Opp. Partigg

Annexure No.D-3

' Northern dailway

/ Divisional Office
. Lucknow,

' - No.1818/6-8-1V
: The Station /Supdt. LKO Bgp FD PBH,
D.C.I.T. /Lucknoy.
C.I.T./LKO & BB,
Comml, Controller in Office /LKO,
ACO(T) /Barods House,N.RailWay/NDLS.
Station Masters/PRE’ KET SHG  SLN  REL oy AY,

Sub: - Selection for the post of
Inspector Ticket Grade
Bg. 700"9000

‘,_*_C? o
,g;%" AR It has been decided to hold sel ection (Viva voce) for the
L PG Post of Inspector of Tickets Gr,700-900 at 10.00 hours
in" C vy

to appear in the abovs Selection in batches on dates
.y Shown against them. The saig selection will be oral one

: /! A_:d B on 26.4.8L to 284, 8, The staff 8lven below are called
e = ; .
P &igfu_;ﬁ~. subjecting the staff viva voce test. It will be personal
¢ AV

SRR SR Tesponsibility of Senior Subordinates viz, SS'g SMts/
QWu,;Llig' DCIT/cIT s to bring this Programme of the selections to
T the notice of concerned gtafr,
S.No. Name Design/stn., Selection femarkg
—_ ate —_—
1« 8/Shri T.N.Srivastaya Hd,TC/PaG R64 k. 8L
2. n Sheo Baran Pd,sc SIT/LXO ~do- ,
3. n Babadin Chowdhry Sc ~do- ~do-
k. n D.B.8ingh SIT/BSB ~00~
54 " S.P.Srivastava Hd.TC/FD -do-g subject to
; 6, " B.P.Srivastava SIT/FD -do~-) final decigion
o 7o " J.A.Khan SIT/BSB ~Go~ in case of
; 8. n G.F.Mahabinesh SC Conductor/LKo -do- seniority,
; 8A. n D.S. gajwat
' 9. n T.N.Srivastava SIT/BSB ~do-
v 10, n S.K. Gupta SIT/LKO ~do~
: 11, n K.L.Tandon Conductor/LKo ~do-
12, n Ued Tiwari Hd,TC/KET ~do-
13, n Altaf Hussain SIT/FD -do-

e P.N.Singh-I SIT/LKC ~do-




o sd/-
Y (Ajit Singh)
. for General Manager (P)

T 7“3 True copy

%
o\
IN THE HON'ZL® EIGH COUQT OF JUDICATUWE AT ALLAMABAD
SITTING AT LUCKNOW
Writ Petition No.3046  of 198k

Keshav Prasad Singh & others cseeecscsscs Petitioners
Versus
Union of India & others eeccescecscascne Opp. Parties

Annexure No.D=i4

NOATHERAN RATLWAY

Head Quarters Office,
Baroda House,
N oW De.lhio

Noe 561-8/92-V(ETC) Dated 23.3.1984

The Divigional Railway Fanagers,
Northern Railway, .
DLI FZi ALD LKO MB EKN AND JU.

Sub: Fixation of seniority of Hd,TTEs, Hd.TCRs
and conductors grade Rse4R5-640(1S) for
promotion as CIT grade Rse550-750(43).

As per existing chamnel of promotion to the post
of conductors, Hd.,TCds and Hd.TTE grade Rss L25-640(RS)
options from the staff working as ITE grade 330-560( S
are called for promotion against one of the three
categories. The post of Conductor grade L25-64L0RS) is
non selection post while the post of HA.TTE and Hd.TCds
grade Bse425-640(1S) are selection postse

The question of preparing the seniority of the
above mentioned three categories for the purpose of theilr
further promotion as CIT grade 550-750(4S) has been
considered and CCS has decided in consultation with both
the recognised Unions that the seniority of the staff
in three categories in grade h25-640(RS$ at the time
of their promotion as CIT in grade 550-750(dS) be
prepared on the basis of their length of service in
grade 330-560(43) keeping their interse seniority in
grade PBse425-640 (aS)/intact.

/ in their respective categories.

L7 Ot Rl vt
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I:) THE HON'BLE HIGH COU.T CF JUDICATU R AT ALLAHABAD
SITTZNG AT LUCKNCW

of 1984

I{eshav Pl‘asad Sing}l & Othef‘s EEEEE RN

Vrit Petition No.
Petitioners
Versus

Union of India & others seeeecessecsecee Opp. Parties

dnnexure Ho.D=5

"Northern Aailway

Divisional Office
Lucknow.

104757-E/6~8/CIT
Dated 16/7/84
23

NOTICE

‘As & result of upgrading w.e.f. 141.84, the following staff
in grade Rs.425~6L0(.13) are temporarily put to officiate

in gre Rse 550-750(3S) and posted on the same station.

Sl. Name Posted demarks
No. at.,
S/Shri

1. Sh.S.I.Alam ST¥/BSB

2. danjeet Singh ST=/FD

3. 2. Anisullah STE/LKO

L. Tara Pd. SYE/LKO

5. K.N.Singh T%/BSB

6. D.P.Saxena STH/BSB

7. Gopal Kishore STE/LKC }

8. T.N.Awasthi STE/LKO ,

9. Indar Kumar STE/HQ/NILS

10. D.C.Kar ST%/BSB

11. J.N.Gulati ST%/BSB

12. K.P.Singh Condu ctor/LKO

13. K.K.Sachdeva ~do-

14e S.N.Srivastava ~-do=

15, H.S.Sharma ~do-

160 KOI(. Mukhel"jee "do- !

17. J.P.Bharduaj Hd.TC/FI/BSB He will work as Hd.TC
aminities at BSB and
also lock after the
job of PI till
further ordars

18. 2.S.4huliwalia Hd.TC/BSB »

19. Puran Lal Hd.TC/LKO

20, R.X¥.Srivastava Conductor /LKO

21. P.N.Gupta -do-

22. Brinda Ram (SC) STE/BSB

23. Kanchan 2am (SC) ST%/BSB

2L 1i.2.Kovid  (8C) Hd.TC/FD

Ocir Rui e,



- -
25. S.N,Sharma Conductor/LKO
26. Y.B.,Misra Conductor/LKO
27. 2.P.Singh Hd.TC/SHG
28, A.P.Singh Hd.TC/SLN
29. R.K.Singh Hd,7TC/+BL
30, Puran Mashi Pd.(SC) Conductor/LKC
31. Ram Lakhan (scC) ~do-
32. M.,H.Anwar Hd.TC/ON
33, J.P.l,Upadhiya Hd.TC/BSB
34. Lrun Sapru Hd.TC/AY
35. Jagwant dai Conductor/LKO
36, llohd. Moin Hdé,.7TC/FD

(2) The following staff in grade Rse330-560
put to officiate in Gr. Bse 550-750( 3S) »

Sl. Hame Posted_at
Ng.
s/shri
1. B.B. Mukerjee TTE/BSB (1)
2. Kanhaiya Lal TTE/LKO
3., N.K.Sharma ~do-
L. Sohan Lal ~do=-
5. T’Io CoTe'Wari "‘dO" ( 2)
6., S.R.lisra STH/LKO
7« HR.S5.Sharma ~do-
8. AJK.Awasthi -do=-
9. Chhail Behari {SC) STH/BSB
10, Ghanshyam Dass (SC) ST®/LKO
11. famSaran (SC) STE/BSB (3}
12, I.D.Shah (ST ~do-
13+ Ram Parvesh (ST) -do=-

v
SR S

(i8) are temporarily

Remarks

Ttem Noe2 & 5 have
not opted any where.
They are put to Work
as STE.

Item N003 & l{' ioe.
Sh.N.K.Sharma and
Sohan Lal will be
utilised as conductor
as per their option.

Rest TTE's will be
utilised as STE as
per their option.

(3) The undernctod TTE's are temporarily put to officiate
as .STE in Cr. Rse550-750 (aS) on adhoc basis and posted on

the same station.

1. Shri D.P. Dubey STE/FD
2. Shri B.H. Saxena STE/LKO

This has the approval of Sr.DCS and Sr.DFO.

Advige movementse

sd/- Illegible

for Divl. Personnel Officer
Northern failway : Lucknow.

Copy to :- SS/LKO, FD,BSB, PBH, AY, BBEK, PRG, JNU, RBL,SRG, ON

SM/B0Y, JNH,
The CIT/LKO
The CIT/BSB

AS(Pay-Bill)
Sr.DAC/LKO.
NEL 7o, Lrue Copy
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Keshav Prasad Singh & others

SITTING AT LUCKNCW

i

C.M. Application Ho.%f5 E (W) of 1984

Syed Izhar Alam, aged about 54 years, son of

late Syed Kabir Alam, resident of C11/7 Kali

Mahel, Varanasi.

njset Singh, aged about 56 years, son of Shri
Deota Prasad Singh, resident of Aloupur, post

office Jhangir Ganj, Faizabad.

Qazi Anis Ullah, aged about 57 years, 177 Bheri

iandi, Molviganj, Lucknow.

Tara Prasad, aged 56 years, son of late Shri
Bhagwan Prasad, resident of 244/15 Yahiyaganj Road,

dakabganj, Lucknows

sses e Applicants

In &ie .

Writ retition No;sigfé//9£,1984

cvesosee e Petitioners

Versus

' Union of India & Others eeseeccecoesse Cpp. Parties
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Application for impleadment.

|
The applicants above-named rost respectfully beg !
|
to submit as under :- 1

N . 1

That for the facts and circumstances stated in 1

the accompanying affidavit the applicants are the %
\

necessary and prope: parties in the above writ petition.

VHREMFOIR it is most respectfully prayed that
the applicants M/S Syed Izhar Alam, Ranjeet Singh, |
@azi Anis Ullah and Tara Prasad may be ordered to be
impleaded as opposite parties 4 to 7 respectively in

the above writ petition.

o P padHead,

Dated Lucknow: (L.P. Shukla)
. Advocate, 1
August § , 1984, Counsel for the applicantse



IR T

~

~ Ranjeet Singh and Tara Prasad were appointed prior to
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IN THE KOW'BLE HIGH COURT OF JUDICATUAE AT ALLAHABAD
' SITTING AT LUCKNOW
Affidavit'
In

C.M. Application No. (W) of 1984
Syed Izhar Alam & othel's sesececcccse Applicants

In Ree. *

Writ Petition No. 3046 of 1984
Keshav Prasad Singh & othel'S seeesss... Petitioners

Versus

Union of India & others ssseeesesesse Opp. Parties

AFFIDAVIT

I, Qazi Anis Ullah, aged about 57 years, 177
Bheri Mendi, Molviganj, Lucknow, do hereby solemnly

affirm and state on oath as under &-

1e That the deponent alongwith Syed Izhar Alam,
Ranjeet Singh and Tara Prasad has sought impleadment

in the above writ petition as they are the necessary
parties. The deponent has been authorised by the
aforesaid persons to file this affidavit. The

deponent has read over and understood the contents of
the writ petition and is fully conversant with the N

facts deposed to herein.

2. That the deponent along with Syed Izhar Alam,
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the petitioners and hence they are senior to the §4Y
petitioners in length of sesvice. Syed Izhar Alam
was appointed as Ticket Collector on 24.10. 1946,
Ranjeet Singh was appointed as Ticket Collector on
20.2.1947, Qazi Anis Ullah (deponent) was appointed as
Ticket Collector on 21.6.1949 and Tara Prasad was
appointed as Ticket Collector on 3.12.1949 Whereas
petitioner no.1 wWas appointed as Ticket Collector on

28.12,1982, petitioner no.2 on 19.3.1958 and petitioner

no.3 on 10+1.1955.

3e That the petitioners were promoted in the

next higher grade of ﬁk330;560.(ﬁ5) after ¥/S Syed

Izhar Alam, Ranjeet Singh, Qazi Anis Ullah (deponent)
end Tara Prasad. Hence the petiﬁioners are'again |
junior in the promotion grade also. In the promotion
grade of Rse330-560 Syéd Izhar Alam was promoted on
31.12.1959, fanjeet Singh on 3.7.1961, Qazi Anis Ullah

on he11.1962 and Tara Prasad on 5611619624

Le That the petitioners as well as 1/S Syed Izhar

Alam, Ranjeet Singh, Qazl Anis Ullah and Tara Prasad
while working as Train Ticket FExaminers in the grade
of Rse330-560 (ﬁS} were required to give option for

promotion in the grade'of Rse 425-640( 128} for the

following posts in the said grade:-

(i) Conductor
(ii) Senior Ticket Examiner

(iii) Head Ticket Collector

5. That the petitioners accordingly gave th
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option for the post of conductor whereds M/S Syed Izhar
Alam, danjeet Singh, Qazl Anis Ullah and Tara Prasad

gave their option for the post of Senior Ticket Bxamines.

6o That the post of Conductor in the grade of

Rse 4,25-640(28) was declared as non selection post which
means that whenevef any vacancy in the post of Conductor
was to be filled the staff opting for the post of
Conductor will be promoted on the basis of seniority
whereas the posts of Senior Ticket Examiner and Head
Ticket Collector were declared to be selection posts

and as such the staff opting for the saild posts shall
get their promotion in the said grade after passing

the selection teste

7o That in the year 1978 a upgrading of the posts
in the Checking Branch was made with effect from

1.1.1979. On the basis of this upgrading the Senior

Divisional Personnel Officer, Northern failway, Lucknow,

by hls 1etter dated 30.8.1980 worked out and found
out 23 posts to be upgraded in the grade of &h425-6h0
(#S). The said 23 posts according to categorywise

strength were described &s under -

(i) 3 posts of Conductors
(ii) 16 posts for Senior Ticket lixaminers

(iii) 4 posts for Head Ticket Collectors

8. That according to the aforesaid upgrading of
posts the petitioners were promoted on the posts of
Conductorg on the basis of the option given by them.
Slmllarly H/S Syed Izhar Alam, fanjeet Singhand Qazi

ﬁnxxxkxxak
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Anis Ullah (deponent) were promotéd as Senior Ticket
Examiners. It may be mentioned that the petitioner
nos. 2 and 3 were promoted as Conductors temporarily
against existing vacancies by letter dated 19.1.1979
and petitioner no.1 was promoted on adhoc basis Weeefe

30.8.1980.

9e That the Railway Board by its letter dated
20+12.1983 made a re-structuring of the posts and
accordingly the posts of Checking Branch in the grade
0f Bsa425-640 were Tevised from 15.4% to 29% wae.fs
1.1.198L. According to this letter all the three
categories, that is, Conductors, Senior Ticket Examiners
and Head Ticket Collectors were entitled to the benefit

of re-structuring of posts Weesfe 1.1¢1984.

104 That the selection for the posts of Senior
Ticket Examiners in the grade of Rse 425=640( 48} in which
M/S Syed Izhar Alam, Ranjeet Singh, Qazi Anis Ullah
and Tara Prasad appeared was held on 25.10.1979 but

for certain administrative reasons the results Wele
held up. This selection test was held %o give benefit
for the post of Senior Ticket Examiners in the grade

of Rse425=-640 on the basis of the previous upgrading

11. That on the basis of the representations/appeal
filed by the persons affecﬁed by the non declaration
of the results for selection of Senior Ticket Examiner
they Were required to appear in another selection test
on 15.6.1983 and 20.10.1983. The result of this

selection was declared on 9.2.1984. In the said
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sclection /S Syed Izhar Alam, danjeet Singh, Qazi
Anig Ullah and Tara Prasad were declared successful
and were accordingly given full benefits of pay and
seniority w.e.fs 1.1.1979 on the basis of the railway

Board's letter dated 30.8.1980.

12, That on the basis of the result of the seleC=-
tion for the posts of Senior Ticket Examiners and the
facts and circumstances indicated above, a combined
seniority list was drawn up and announced by notice
dated 12.4.1984 for further promotion on the basis

of selection for the post of Inspector of Tickets in
the grade of Bs700-900. According to the s&id notice
/S Syed Izhar Alam, Ranjeet Singh, Qazl Anis Ullah
and Tara Prasad found place @t slenose 17 to 20
respectively and have been shown senior to the peti-

tioners who are placed at sl.nose 29, 30 and 32 res-

pactively. &

13. That in accordance with the directive from the

General Manager (Personnel) dated 23 ¢3. 1984 the fixa-

tion of seniority of Head Ticket Examiners, Senior
Ticket Collectors and Conductors in the grade of

Rse 425-640(28) for promotion ag Chief Inspector Ticket
is to be done on the basis of the length of service
in the grade of Rse330-560 (38) keeping their inter-
seniority in grade of Rsel425-640 (28) in their resp

categories intact.

14, That opposite parties éppeared in the se

test as Senior Ticket Emspectors on the basis ¢
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notice dated 12¢4.1984 but when their names Were not

included in the .selected list they nade a representation

/ which was allowed and the panel dated 26.5.198k was
cancelled and a fresh panel ‘was declared on 8.6. 1984

= showing the names of the opposite pa:sties (as STEg)
in the said panel filed as Annexure No.8 to the writ
vetition and the petitioners, who Were juniors, were

\*7~ | depanelled and reverted to their substantive post in

the grade of Rse425-640 by notice dated 8.6.198L4 filed

as annexure no.9 to the writ petition.

15, That on the bagis of the aforesaid notice

dated 12.4.198L4 the opposite ;ﬂrﬁies Were given benefit
of restructuring of posts Weesfs 11,1984 on the basis
of Aailway Board's letter dated 20.12.1983. Thig nétiCe
further indicates thét the said opposite parties Wele
given benefit of selection and empanelment on 9.2.1984
with effect from 1.1.1979 and thus placed senior to

Ay the petitionerse

16. *That 5y letter dated 16/23.7.198L4 of the Divi-
sional Railway Manager, Lucknow, the staff in the grad
of RseX25-640(18) as a result of upgrading Weeaefe Tole
has been temporarily put to officiate in the grade o]
Rse 550750 (AS) and posted on the same station. The
' said notice in order of seniority indicates the op
M‘ R Lef(ch parties syed Tzhar Alam, Ranjeet Singh, Qazi Anis
Ullah and Tara Prasad at sl. nos. 1 to 4 Whereas

petitioners are placed at sl.nos. 12, 13 and 14

AT 7 X
ANTR 50N .
./;;i‘ - kfi\\ tivel ¥
ST 3
- . U

%
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the above writ petition

That the petitioners in
984 during the

17
have obtained a
cations without imple
or parties in th

en obtained by

stay ‘order dated 27.641

ading the applicants who

sumar va
e above writ

are the neCessary and prop

petitione The stay order has also be
on of material factse

mis—répresentation and suppressi

directly affected

18. That the applicants will be

by any decis

sjon in the above writ petition and as such

er parties and entitled O

they'are necessary and Prop

be impleaded.
ey P Lo20

Dated Lucknows ‘ Deponente

August 6 , 198k.

Verification

erify that the

o-named deponent, do v
e

contents of paragraphgkx- 'j% 13—

I, the abov

true to my own xnowledge and those
. w o

of this affidavit are
W
of paragraphs ._,,,#,af«~f—’~*”’””’“””‘—'

of this affidavit are believed to be true by the deponetl

No part of it is false an

d nothing material has been

concealede S0 help me Gode

Dat ed Lucknows

August 6 » 198L.
he above-named depon

I identify ©
: onned before IMee

who has. 8

Advocatee

f-To.
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In the Hon'ble High Court of Judicature at Allahabad,

' _ o Lucknow Bench, Lucknow. Eg/
) : /)(\J\
e Writ P etitlon No. 3046 of ; 1984, _
. % . S ’ *#%‘F**i’%%*{i/ - _ . v
»,:‘ i ";ﬁ%
q' l; "_\,
"19?4 _ ,
|- AFFIDAVIT |
1 ' 63 L} K
) HIGH COURT
) ’ | ALLAHABAD
- ,\.VJMV«%@:W o )
R Yo SOl
o Keshav Prasad Singh
& : ' '
and others. ' ) coeo Petitioners.
Versus
Union of India and
Ob'thei's o . ' . o Y o . Opp ° Parties °

-

TN

REJOINDER AFFIDAVIT T0 ™E COUNTER AFFIDAVIE
OF OPPOSITE PAREY NO. 4 to 7.

I, Keshav Prasad Singh, aged about 55 years, son
of Shri Radha Mohan Singh, Senior Conductor, Narthern

) Railway, Charbagh, Lucknow, resident of SO.B,'AiShbagh,

Lucknow do hereby m solemnly affirm and state on oath

as under 3.

44.%—-1;”% : S ) s .
@\@‘ Z !’%\ L , | ,
\\F;ljo ‘That the deponent is the Petitioner No. 1 in the

i (:fk{ﬂ>, ~\ahove writ petition and is doing pairvi for the

~’petitioners no, 2 and 3. The deponent has read over

A o and understood the contents of the Counter Affidavit
éﬁxggfiLﬁﬂ_ and ig fully conversant with the facts of the case

deposed to herein,

20 That the contents of paras 1 to 7 of the
ga Counter Affidavit under reply are not diaputed with
C)ﬁ%*r" !vcertaln modifications about the appointment dates of

Contd 0—--2 ¢
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-the petitioners. The depohent was appointed on
28,11 .1952 and 'petitioner No. 2 and 3 were appointed’
on 18.301 95.3, and 10.1.1955 regpectively,

3o  That the contents of para 8 of the Counter
Affidavit under reply are wrong hence der'lied.‘ It is
. submitted that the petitioners no. 2 and 3 were
N - declared suitable for the post of Conduotors in grade -
Ko 425-6740‘ (ES.) on the basis of"seniority.cuﬁ-suitabiiitj
_test which was held in the month of September, 1978
"~ and subseqﬁently w_e’re pfomoted-as Conductors weeeoefo
‘ 25011'..1'978 and 10901 W@éﬁd.were made confirmed
on ghe said posts Wee oo 2501101979 and 141201979
respeetively and the deponent / Petitioner No. 1 was
promoted on 30 08 01980 and confirmed as Conductor in
grade ko 425.640 (BS) Weesfo 120121980 which is
evident from Annexure No. 1 to the Writ Petition itselfe

.

e | It is further stated that opposite parties were
?Q‘- ’ promoted as SeTeEse On ad\.hoc basis on 3081986 which
L . clearly shows that they are too juniors to the

Petitioners and they were even not confirmed on the +
. _ el That osle Tfiscumenly Hik petrhoss
s plp: sl S B BT
L : Res & H256 - )] g
Tl S 5*/‘*’?37’;» m“@»?éh mmb.au%f;ted ;fomm service e which U
: MNKT ]
n{ﬁ% o contents of para 9 of the Counter

 Affidavit under reply are not disputed. :

So That the contents of p’é.ra 10 of the Counter
. ,Affidavit under reply are denied as the deponent has

no knowledge about the alleged examination.

6°‘ That as regards the contents of para 11 of the

c/)u‘”"ﬁ’ Counter Affidavit under reply, they are not admitted.
Coritd o-——-3 °




It is further submitted that in letter dated 9.2.1984
| it'is novhere mentioned that'the opposite parties nave |
been givenitheir'seniority from 1.1.1979 and it is also
.clear from thst ietter they were promoted on ad.hoc
basis to the post of Senior micket Examiners in grade of
n;xxﬁz Bs 0425640 (). It is further submiyted that
opposite party no. 4, Sri Tara Prasad, was working es
Travelling Ticket Examiner in grade ko 330-560 (FS)
o~ - ‘and even not reéularised vide Amnexure Noo 3 of the
« . Writ Petition. It is very 'surprising‘ to note that
| ~ from where the opposite parties have g got their seniority
~ from 1.1.1979 when nothing has been mentioned in the
letter aforesaid which is Annexure No. 2 to the Writ
‘Petition, itselfo |

70 . That the contents of para 12 of the Counter

Affidavit under reply are wrong, hence denied.e It is
- . submitted that it is wrongito_say that on 12,4,1984 seni.
: Cﬁ; _ | ority list‘was issued but the true fact is that the
‘same was simply a call letter for the candidates to
appear for the selection for the post of Chief Inspector
| of Tickets and Senior Conductors in grade!té?OO-QOO(BS)
- It is not disputed tbat the names of the petitioners
were mentioned below to the opposite parties due to
f;_f' - \\7’$dministrative error and against that the petitioners
“appeared in the selection under protest. A photo copy
'of the said Protest letter and representation is flled

heremm_es_;!-n_ne.mxe___e_ﬁa_a

8.  That the contents of para 13 of the Counter

Affidavit under reply are not admitted. It is fu'®

s ot
submitted that the alleged letter dated 23.3.84°5 ™

'L/%W“fyz at all relevant in the instant case of the pyﬂtionerSs
o | Cof‘;.tdo oo 040




ot

- the gald letter relates only to the promoi:ion for the
posts in grade Eso 550.750 (BS) .

% ‘That the contents of para'14 of the Counter
. L affidavit under reply are nbt admitted. It is further

stated that the opposite parties were not includéd in

the panel of grade of o 700.-900 (RS) as they were

~working in grade of B o 425 -640 (®S) on ad-hoc basis
L::-,J O’Y\f-Pea 1101984 and 0pposite party no. 4 Sri Tara Prasad
X - was working in grade k. 330-560 (®S), to which he was
lover grade three times, and as per Gez;eral Manager's
letter dated 28.3.1984 ( Annexure 4 to the writ petition)
The were. not entitled for promotion to grade fs«700-900
(E8) and a's\ thé'vpetitioners were confirmed hands in
Grade ks 0426.640 (BS) since long they were éonsid.ered
for the post of Senior Conductors in grade ko 700.900
(f8) and were empanelled and promoted on the said post
from 26 .5.1984.

.

10e ihat_ the contents of para 15 of the Counj:ei-

S
| affidavit under reply are not admitted and the contents
" of paras 5 and 6 above are re.affirmed. The opposite
parties were never given their seniority from 11019796
M . i
45./ ' Q \
\\ t 11 That the contents of para 16 of the Counter
k2 ,

."%*A.fﬁidavit under reply are not agmitted as the said

q(
i;;\\ < - 1ist of employees in grade ko 550.75C (BS) is totally
N\ZA Ty
Q.« oo 20 illegal ‘and prejudicial as the same has been issued

S after ‘the fillng of the Writ Petition :i\nd is in viol.':"'i°n
of Stay Order of this Hon'blé Court. As per panel ¢

grade 700900 (FS) dated 26.5.84 in which the pe#tioney
were declared promoted as senior Conductors in grade Rso

%/’ﬂ 700.$C0 (BS) and the Opposite Parties were ?ot promote

Contd 0'-'7-" 5 -3
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\////4Whi0h clearlyvindicates that'the petiticners are

Ty

O

‘ ¢
. ;&C‘;";\-'\.—. ,-'/
~ > .? »
RN

\

/
5]

"/ the Writ Petition is totally applicable in a instent

//(/ij/‘

-

2
n.
‘\
~

i b

v M anager dated 28.,3.1984 contained in Annexure No. 4

pl B o 700.8C0O (RS)o

czlﬁ'*kk'

hgmﬂm as Anngm:g &II,,‘Z m ,av\a“? <y

‘averments made in pard under reply are denied.

. made in para under reply aré deniede

£

v

senior to the opposite parties in grade ks« 425.640 (rs)
and gso 700 900 (RS) as they Were confirmed as Conductor
prior to the Opposite parties.

12, That as regards the contehts of pazagraph 17 of the

Counter A ffidavit under reply, the contents of paras

'1 and 2 of the Writ Petition are reaffirmed.

It is further stated that petitionersno. 2 and 3
were promoted in the year 1978 and subsequently petitioner
no. 1 was place above in seniority list of the COnductors
on his representation vide office order no, 757.E.6/8.
Conductors_dated 3.4.1984 uhich is itself evident from

- the Annexure NOe D.3 flled with _the Counter Affidavit.

A true copy of the said inzznx ordeq&is enclosed

hey v

130 That as regards the contents of para 1% of
Counter Affidavit under reply $he contents of paras

3 to 6 of the writ petition are reaffifmed and contrary

14, fIhat as regards the contents of para 19 of Coun
Affida#it under~reply, the contents of para 7 of the

writ petition are reaffirméd and the contrary avermen

It is further" submitted that letter of General

case and as'per the said instruction the opposite

parties are not entitled for promotion ;E\in grade



- ¢ averments made in para under reply are denied.

. are too senior than the Opposite parties and they are

IPAETI EZ@N

16, That agvrggands the contents of para 20 and 21 of
the Counter'Afﬂidavit under reply, tne contents of
para of this rejoinder affldavit are reafflrmed and

contrary everments made in para under reply are denied.

It is further submltted that the said selection
letter for the post of Conductors by the Railway
Authqrites dated 28 301984 is wholly against the clear
instructions of_thé General Manager as per Annexnre-_}
No. 4 to the Writ Petition. It is further stated that
the aforesaid list was only a call letter for the
candidates so questlon of its challenge never arise
but the peultioners made a representation against the
said notice which is Annexure No. R.I and the Opposite

. : A ' .
parties are not senior am® in anyway to the Petitioners’

16. That as regards the contents of para 22 of

Counter Affidavit undér‘reply, the contents of para
10 and 11 of the-writ:Petition'are reaffirmed and contrar
averments madé in pafa under reply are denied. The
Oppoéite parties were rightly not includedfin.the panel
4afted 2605.1934 of successful candidates for the grade

of fso 700 = 900 as they were not found suitable and
they ﬁixgxnnkxﬁnmndxxnxxahin were unsuccessful candldates

and were never seleeted for sald poste”

w17, That as regards the contents of parés 23 and 24
of Counter Affidavit under reply, the contents of paras

121and'13 of Writ Petition are reaffirmed and contrary
It is further submitted that the petitioners

duly seleeted and promoted by the Railway gnxhxrxxtnn

Administration and the opposite parties were declare
. Contdooooo7



L
o
Q

'ﬁ%b
137 &3

-

disqualified in the selection due to which their

'is the panel of the selected candidates for the post

of 700-900vand as per General Manager's instructions
contained in Annexure No. 4.to Writ Petition, they
were not even #llegible for consideration of promotion'
for the post_ofvgradev700;900.

It is.further submitted that from where the

'opposite parties have got their promotion in Grade

Bs e 425.640 Woeefo 1611979, It is further submitted

that thé opposite parties are not included in the re.

vised panel dated 8.6.1984 contained in Annexure No. 8

to the Writ Petition which clearly shows that they were

againzk declared unsuccessful and unsuitable candidates o

18, - That as regards the contents of para 25 of .

" Counter Affidavit under reply, the coritents of para 14

of Writ Petition are reaffimmied and contrary averments
made in para under reply are.denied. The cancellation
of the earlier panel of .the Petitioners and as

subsequently deletion of théir names in the subsequent

panel is totally illegal and incompetent,

19. That as ‘regards the contents of paras 26,27 and
28 of the Counter Affidavit under reply, the contents
of paras 15, 16 and 17 of the Writ Petition are

reaffirmed and contrary averments made in para are
denied. - | |

It is wrohg to say thét cancellation of the
panel of the petitioner was a corfective measure of
the Railway Administration but the same has been don
to hérm and hafrass the Petitioners by reverting the
being a subséquent candidates and promoting -the

‘Opposite parties who were. declared unsuccessfule
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It is further submitted that by BamEEXkzkiam cancelling
the.panel.of,the petitioners the Rialway Administration
has acted against the Bule 2027 A of the Indian Railway
Establishment Code - —

20. That as regards the contents of para 29 of
Counter Affidavit under reply,_the conﬁents'df para 19
 of the Writ Petition are reaffirmed. |
A L v_ It is further submitted that the opposite
é(A ~ parties have not been~included'xka£‘in the revised
\ panel even then they have béen promotéd'which clearly
indicates the malafifle intention and act of the Railway

Administratioh.

21 That as regards the contents of para 30 of
Counter Affidavit undef'regly, the contents of para ig.
. of the Writ Petition are reaffirmed and contrary
) averments made in para under reply are denied. The
| opposite parties have acted arbitrarily and aiso against
| :Eg . thevprovisions.of Rule 314 of the Indian Railway
% Establishment Mannual vhich provides that ﬁhe Railway
Servant hmnnABbrne oﬁ an earlier panel shall be senior
to those selected later aﬁd as per-phis rule the
petitioners weée impanelled and confirmed prior to.

-~

;o m,
.ﬁ,ﬂfffi J‘Q§§§épposite parties as conductors in Grade 425. 640 and
P

\thus they are senior to them in every respect but the

13
i

. \
| (}/ﬁfﬁ g " Railway Administration without considering this fact
'_fs\& A gt has revert:ed\.‘.i2 Petltloners whthout compléying the
{;\‘Céc‘ . , code A
Q§§E£f 4 provisions of 2027 A of the Failway gourx and also

-
has not given any opportunity to the petitioners befére
| reverting them and thus they have violated the Railway
Rules as weli as the provisions of Article 311 of
kﬂ7¢ﬁk" Constitutlon of India and the principles of natural

justlce. } Contd ememee9
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.22, That the as regards the contents of paras

31 and 32 and 33 ef_the Counter Affidavit under reply

_the contents of paras 20, 21 and 22 of the Writ Petition

are reaffirmed and the_eontrary averments made in

para under reply are denied.«'

23 ‘ That}as regards contents of paras 34 and 35, 36
of Counter Affidavit under reply, the contents of paras-
23. 24 af the Writ Petition are reaffirmed and contrary
averments made in para under reply are dnnied.

It is further stated that ‘the petltioners are
still holaing the post of senior conductors on the basis
of stay order granied byfthis Hon'ble Court dated ’
27.6.1984 and the opposite parties have been reverted

_to thelr,substantlalvpost,of 425-640. The petltloners

have been 1llegally and malafidely are reverted by the
opposite‘party noe. 3 inspite of_their dulyfselected-‘

- for the post of Senior Conductor and thus they have been

degrated in status as well as subjected to financial
losses which can not be done by Op%gsite party no 1 to 3

z without .comploying the “Rules and Bl Regulations of the

Railway Code hut they have reverted the Petitioners

vide Annexure No. 9 to the Writ Petition which is illegal

and is not sustainable in the eye of law and deserves to

be quashed and the Writ Petition is 1liable to be alloweds’

el )

Lucknow, ' | Deponent.

Dated® |7 o, j?b\\
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L3110 8 ./gé
VERIFICATION
I, the deponent above named do hereby verify

that the contents of paragraphs from | &2 3

are true to my own knowledge, that the contents of

A » ‘ — L
paragraphs .. @~ of the affidavit are believed
by me to be true on the Emimks basis of legal advice,
and those of paragraphs SN | are true to

\5{ o | ~on the basis of the records. No part of it is felse
cy and nothing material has been vconc'ealed by me. So help - -
- ' me Gode

Lucknow? .

Datedi~ |7_ <. e | Heponents .

e T h I identify the deponent who has signed before
W :;/Lt\/’ . i . v o

Advocate.s - -\\_ew

4 \") < 5" Solemnly affirmed before me ontﬂwday of SeptembeI
o 4 1984 at about Je, npvm-.faom. by Shri Keshav Prasad Slngh
the deponent , who is identified by Shri Vinay Shanker

Advocate, High Court, Lucknow Bench, Lucknow.

I have satisfied myself by exami‘ning the deponent

~

that he unders tands the contents of this affidavit which

‘hasve been read over and explained by me.

Oath Commissioner,

Qﬂi{:?m~ .,.,.ﬁ

digh | K
“nchy

o 85/ 92 o | | ‘

'\g'e ] l .

7\‘~C‘( ‘.,9’3_1
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In the Hon'ble High Court of Judicature at Allahabads

Lucknow Bench,'Lucknow._ ) g%q
Writ Petition No. 30 46 of 1984

Keshav prasad Singh and otherse. ——— Petitioner.
~ Versus -
Union of Indisx and otherse . Cpp e Partkése.

| ANNEXURE NO - B I

To, _
The Divle. Railway Manager,
Northern Railway,
Lucknowe - ,
Sub.t Selection for the post of CIT grade 70C..900
Ref .* Bour office letter Noe 1816 /6.6.IV At 12 ok o
0.‘0..00
Sir,

_ Be the undersigned very humbly and respectfully‘beg
to inform that the inter-se-seniority of grade 635.640
(CDR Hd. TC STEs) published vide letter No, under refe
js defective and violative of the railway rules from
which several representation nave already been presente
to your goodself e '

In a result of the , the ADRM has agreed to and

has sent a note No. 181.E/5/6-8/TV dated 23+.48 1O the

CM(P) Neo 1Y ey New Delhi as well as your kindself has
also been pleased.to withheld the result of the same

" gelection £i1l 15584 after the discugsion of withn the

delegation of Ticket Ohecking staff or 25484

" We the undersigned appeared before the selectionX

Board under the PTOTEST and 1t dhould please.be regist

ed accordingly e _
Thgpking you,

Dated 26441984 ¢ yours faithfully,
. SNo. SxNoe Name Desig Hde QT S
1. Ko Singh, Conductor, Lucknow sd
2, Prem Dass KePo Hdo ToCoe Lucknow. = S@
3, HSe Sharhay Capte Conductory Sdoe
4, Y.Seo Misra, Condpctor, Lucknow _ S9

5, Puran Lal, BETC / Lucknowe
6. SKele Trivedi, Hde IC / Lucknow S¢
Y m. Sachdeva, ) S
8. Shyam Narain Srivastava,Conductor/Ek
g, Mohd. Moin Hé. TC ¢ Faizabad, s
10. Puran Masi, Conductors/ Iucknow
110 Rohe grivastava, Conduc tor ,/Lucknow
12 ReSe Ahalwalia, Hde TC/ Baneras ]
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- | Foxthern Bellucy. \ [
. ) ‘«.0 f‘x )
- . No. 855%6/8~Lonductoro, Divl.Offioe . .oz _vs,.*f"&
l o S Lucknrs PR ; ';i‘. .
X The St.5ion Supdt.lucknow. e,
‘ The Divl.0 3T Lucknow. A
~ Thy Divy "Secretary NEMU Cherbagh.N or Suard Rar i os, e x
~he Divl. Secretarﬂ,mﬁw, ¥ear ParcelOffic-, foulv o~ Pt
- . * -
- Sub:- Provisional seniority lis of St e .
. 8cale n.425-640(RS)- ’ T
Th: provisi nal ganiority list of Condue s non s 07 L
Rie 425-640(RS) in sent herzwith for inforostion please. ict’ o
ghculd bz gaiven wide publicity g0 as Lo enable the staff io submit X
repr -cantstion, if any,vwithin one monih from th: dete of issue S
+ of +his lekter. o ;
) Representation if =1y, racoived showld imnedistely Yo .
forvecdsd to this offica.ln cags né IGDY .gontction is received ,
A, 4in this office by the targel date,it will e assumod that tho. -» P

M’S’

-

In ¢ho Hm'blo High Couss of Judicatuso ot Allahabad,

ILuckmow Beoch, Lucknaosv,

DS PoblGion Noo 3046 .0f 19846

KoPo S & 7S o

Vcreus
iz of India & othede

Anazunn J{Noe ReXXX.

oo POBitionars e
oo OppeParticse

candority list ie corract and

) APY arror or onission noticad in rk:xapect nf gaprvicn Qtl{'.i ;_z‘.u*'..;:ﬂ .
of “he staff should bs brouzht to tho- notice of this office ntn. 207

-~

'Y

Dﬂ/&; Avouve ¢

1415 Jw“ff]

tregted os final.
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In the Hon'ble High Court of J'udicature at Allahabad, '
Lucknow Bench, Lucknow. o %
Writ Petition No. 3C 46 of 1984

Keshav Prasad Singh and others. ~u- Petitioner.
Versus |

Union of Indiax and others. . -~ Oppe+ Partikéso

. ANNEXURE NO. B I

To, '
The Divl. Railway Manager,
Northern Railway,
Lucknow,. .
Sube.:t Selection for the post of CIT grade 70C.9CO
Ref.% Bour office letter No. 181 .E/6.8.IV dt.12.4.at
IR N N-¥ N NN J
sir,.

. Be the undersigned very humbly and respectfully beg
to inform that the inter.se.seniority of grade 685.64C
(CDR Hde TC STEs) published vide letter No. under ref.
is defective and violative of the railway rules from
which several representation have already been presented
to your goodself.

In a result of the. y the ADEM has agreed to and

"has sent a note No. 181.E/5/6.8/1IV dated 23.4.8 to the

CM(P) N. Rly., New Delhi as well as your kindself has
also been pleased to withheld the result of the same
selection till 15.5.84 after the discussion of with the
delpgatlon of Ticket Checking $taff orn 25.4.84.

"We the unders:.gned appeared btefore the selectionxBa:
Board under the PROTEST and it should please.be regic ter.
ed accordingiye.

Thsnking you,

Dated 26 .40.1984 “ yours faithfully,

- SeNo. &xNmxe Name Desig Hd. Qr. Sige
1o K.Po Singh, Conductor, Lucknow Sde
20  Prem Dass KoPo Hde TeCo Lucknow.  Sd.
3¢ H o Sharma, Capt. Conductor, Sde-
4, Y.Se Misra, Condyctor, Lucknow _ Sd.
5 Puran Lal, HTC / Lucknow. Sdo

. 6e SeKeLes Trivediy, Hds TC / Lucknow Sd.

. T Mo Sachdeva, Sde.

8, Shyam Narain Srivastava,Conductor/Lko.Sd.
9, Mohde Moin , Hd. IC ¢ Faizabad, Sde.
1Ce Puran Masi, Conductor,/ Lucknow Sd.
~11. Rohe Srivastava, Condyctor,/Lucknow Sd.
12, R.Se. Ahalwalia, Hd. IC/ Baneras Sdo

3¢ True copy 33




In the Hon'ble High Court of Judicature at Allahaoad,
Lucknow Bench, Lucknowo

Writ Petition No. 3046 of 1984,

: Keshav~Prasad Singh and others. -~ Fetitioners.
| Versus
Union of India and others. . wwe Oppe Parties.

ANNEXURE NO. R_IT

No o, 757 E.6/81.Conductor Divl. Officer
- - © Lucknow Dt. 3.4.84
| Ngticg
Shri K. P Slngn, Conductor, Lucknow grade
425.640 (FS) has been assigned seniority below item No. 3
.Shri‘K.L. Tondon. and above item No. 6 Shri K.XK. Sachdeva
iﬁ the seniority 1list issued vide this office Zetter
" No. 853.’E..6/8 ~Conductor dated 5+5.82.
| his mgy- be brought to the notice of the Staff
Concerned, representation 1f any recoivcd showed imme.

diately be forwarded to.this office.

_ _ “For Sre Divl. Panél Officer,
N A | S ~ Lucknow.

by yéopy to 1. S8/ Lko,

. 2. DCIT/ lkoe

3¢ Sri K.P. Singh, Conductor/ Lucknow

(j for information.
J‘"’ -
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Whereas the marginally noted cases has been transferred by
' Under the prov1310n of the

T W e S

' SO - - 38, 1.
Admlnlstrat1Ve Tribunal Act XIII of 1085 and reglstered in thls Trlbunal

as above,’
Writ Petition No. ___asomsq . _ . g The Tribunal has fixed date of |
f. 195 e 10 1933 . The -
- . ~2-la-lobo ,
of the Lucknow High Court, Lucknow °* hearing of the matter at Candhl
. - X
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T ) 3 behalf by your meme one, duly authorised to
) g act and plead on. your behalf = :
the matter will be heard and de-ided in your absence,
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